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CEANTRML ADMINISTRATIVE TRIBUNZAL,CIRCUIT BENCH LUCKNOW,

Transfer applicetion No. 1157 of 1987
( W.P.No.2512 of 1983 )

Vijal Pzl Singh ces oo aeo Petitioner/
applicant,
VeLsus \
X -3 s
; Unlon of Indis :
end others cee “oe cee Respondents,
Hon. Mr, Jugtice U.C. Srivastava,V.C.
Hon'ple Mr, K. Obayyva, Member (&)
( By Hon. I\qro JUSCice UoCa Sri‘I“»_LQLVr,V oco)
L Ihis is a transferred case under Sectisn 29 of
the { aumlqlstr“*lve Erlounal ct, 1985@ Tre a@pplicant has
- - filed a writ petition before the High Court at Lucknow
}Bench Challenging the imposition Of penalty dated, {
0 14.6.1982 as well as order deted 13.9,1982 and has slso
‘pPrayed that a mandamus be iscued commanding the respondents
y ~to treat the spplicent as having Ccontinued as Senior

BOoking Clerk and to pay him arrears of salaly and
allowunces whiCh a¢crue <o him, The spplicent while
working as Senior Booking Clerk =t Jarwal R&QS station

of the N.S. Railway vas served with a charge-sheet dated

25.9.1980, The charge zgainst the applicent was that

\
[}
o]
[@F
Qs
®
<
C
U
b}
cr
O

he falled tO maintain absolute: Antegrity
duty in as much as he sold IIng class PCP ¥o. 04815 and
took back the said ticket with collusion of &ri ReR,P.

Singh resold the ticket No. 4815 on reaslisation of Rs. 57,50/
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5.25 l.e, 2.25 excess as
vel his direction for whjich ha put remark in the last nade

of DTC/BJOk deted 4.4,1980 thet Rs, 55.25 made good b

B
-~

him

Thus he connived with rsselling of PCT M., 04815, &

departmental proceedings started cgainst the asplicent and

Contd , ., 2p/ ~




; ; it appears that the applicant has submitted his
& i e - :

‘ defence statement and hig sta
S - i

tement was also recorded b

L

the enquiry officer. According to the applicant, the

] statement of the witnesses were ecordeo.behln hig
i

| back and he was not intimated about the dates and
i

6}

S the cepy of the statement was not given to him, Though,

3 according to the respondents, the applicant himsel £

i avoided for appearing on narticul ar dates, & Copy

Of the enquiry officer's report was given o him and

thereafter penalty was swarded to him by refucing him

at a lower scale. The applicant fjled an eppeal against
3 the same and his appeal was also dismissed. Sri aniil.

; Srivastava, learned counsel for the Iespondents contended
; .

. L
d that the plea of the applicant t

Of hearing was not given to him does not stand ny$Cruitiny

'._l

as al

| thecée questions were to be decided by th
|

authority. The appellate order is a non-gpeaking

apoeklate

m

ﬁ‘

order

and the appellate authority has passed a telecraphic order

rejecting the appeal of the applicant. This is not the
I

; way of deciding the appeal. The appellate avthority
: (N2 BT

g i should Ja personal hearing to the applicent and thereafter
- .o Y
| passgé

¥ .

; ig allowed in part and -

a rﬂasoqed order. accordingly, this acplicatien

o+

he agpp

D

llate order dated 13.9,19382

| is quashed, and the appellate authority is directed
|

i h

To

Iy

&

[
I

nd decid

D

the appeal of the applicant in accordance

| with law within a period of 3 months from the date of

; communication of this order after giving pers-Onsal

] hearing to the applicant. The application is digposed of

. o
o v, .

‘ W1ith the chove observations.

1

Parties to bear their OWR~—__

Dated: 22,6,1992

(n.u.)
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- “SIDE GENERAL INDEX
CRIMINAL
(Chapter XLI, Rules 2, 9 and 15)
Namreand'numberofgasg... ....... rfilMa.:..... . . » I P
Name of parties 7’“\// ...... ﬁa,é, S‘“f{ ....... VS Hruéen Og
Date of instit:ltion.r ........... 9 PO Yo iy OV STV Date of decision............... o
_ Court-fee ! Date of : , Remarks
Serial _ ' © {Number admis- | Condition | including
File no.! no. of | Description of paper| of . sion of date of
paper sheets [Number Value paper to | document |destruction
of record of paper,
stamps _ if any
1 ' 2 3 4 5 6 7 9
LB Rs. |P.
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) I have this day of 198 , examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary
corrections ‘and certify that the paper correspond with the general index, that they bear Court-fee stamps

of the aggregate value of Rs,

in order up to the date of the certificate

that all order < have been carried out, and that the record is complete and

Munsarim
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In the, Hon' bl'a Heh Court of Judiczture at Allehabad ,
- (Tueknow B«ncb) ,Luc know

Wit S 9@5/

S ert Patv’clon Wo. of_1983‘
Vijaipal Singh R ' --Pgtitioner
Y | Union of India and 51:1333:8 e L --0pn ')artles
4 | ST i
> S1. Dgscriptionof paper oL Annex. paze
ﬂO. ‘).'. . . ‘ HO.
1. Writ Petition : - | 1-13
2. &fidavit in supvort of the petition - - W8
3. Bnclosurgs of demo. dated 25.9.1980 1 /6 -/9
4, Ye . dated 16,2,1981 . 2 242
5. Rgpresentation dated 3 23324
&)6*3/6 Representation dated 2.4.1981 - 4 RS.9¢
~

7. Inquiry Offlcers report dated 30.3.1982 ., 5 274‘5’
8. Nobice of imposition of penalty dated

14.6,1982 - | Y- L/b"‘ll"
9. lppeel dated 20.7,1982 . o A% VAN
| 10. Yemo.dated 13,9.1582 . . 8 g
. NVed<el etz N\ S .. B3

(e

( B C Saksena)
dvocate =
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In"the Hon'ble High Court of Judicature at Allahsbad,
| ~(Lucknow' Banch Luckmw ) ' K
fetitlon anide Ar {'101@, usb of trﬁ bonq Litubion of
S Incua o
. ,rl P@tltlon flo. é‘ -~ of ma
X T V:L;\alparulnbh age;d abou%«SB y?ars sonof e
- RJH. S8 nzh 1, pemdrﬁnt msﬂant of milew faaarpur
.post Slroll, dls;mct ﬁarrukb bad |
ST e T s e petitioner
s . . vwersas

¥
-

1. ‘hes Um.on of Iﬁdla through the G@neral L.*an%or y

[ .xtallway, uOFc.Kh*)U.I‘ Voo

-*['hﬁ Divi glanal Kall &an zer, W.E,RAilway, Ashok
Marg, Lueﬂnow ' |

3. iha_ Divi gional Commmrcmi &uoﬁrlni‘ﬁndwt Voo

R - Railway, dshok larg, Lucknow
%”W? R 11&@, 'h i "5 Luekno. |

. Opp-paf'tie.s

This humbie patlhon on banalf of thﬁ mtlhonﬂr

: abave?-named most respectfully shov\eth -
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~inter alia , was that he allegecly failed to maintein

) . - ' .
.
) - .
¢ }

1. That the petitioner was initially appointed in the
Negokailway on 7.2.1945 as a clerk and gained hlS
promotion to various hizher posts and lastly was

working as senior Booking Ulerk.

2. That the peiitioner while rorking as Senior Booking

" Clerk at Jarwal Road stabion of the V.t Railway was

served with a chorge-shoet , memorandum besring no, LD/ 2
/88 Vig/36/80 dated 25.9.1980 issued by opnons,er

party no. 3, The suﬁ mmoramwn Was issued on a

| cycm%yled p.roforma . bnclosed to the saidmemorandum

were four AnnmureeS. Annexure 1 was the article

of charge framed against the petitioner while
annexure 2conteined the statesent of imputation on tie
basis of which tihe article of charge framed against

the petitionsr was proposed to be,sustained.and

" Annexure 3 confaln&htm 1ist of docoments by which

tba article of charge framed ageinst the petitioner

Was- prOpoeed £ be sustained. Annexure 4 conteined
- list of withnasses by whom tt!:‘s articls of charge framed
" ageinst the petitioner tas proposed to be sustained,

With a vigw to place on recard the contents of

amexures 1 to 4 a true copy of ths same is being

annexed as Anpexurg no.l to this petitisn.

R ST S Y VT

. That the chorge framed ageinst the petitioner,

baolute intezrity and devotion to duty inasmuch as
e sold &&5 class PCLU4815 ex- JLD to BBVL’ and tocdk

back thes sala ticket and with collusxon V%—h




’(J’?L[ L(’(),‘ 75,

-3

R.ﬁ.P.S‘ingh re:-sold t he saiéi ticket on red isation
of s, 3’7.5&: agalnqr the actual fare of ins.59, 25 , i.e.

iSe 2,95 excESS.

4.. That the petitionsr on 4.4.1980 worked as Sebior'
Booking Glerk . During his shift duty before
handing over charg)e he found th»t ong ticket |
ex. JIU to Bombay V.T. was miSSing from‘ the ticket
‘tube. 'The hﬁtitionﬁr as is the practice is ‘raquired

to indicate the details of tm tranoacmons which he

~did . The patltloner accardlngiy in the daily

‘l‘ralnc cash book made an endorsememt on 4.4. 13&1
that m made good a sum of s, 55, 25 from his own

pocket being the fare of Ticket no, u&ew ex-m to

- BBVJ..

S. That tle pebitioner on 11.4.1980 fell ill and

was given a sick nemo for talﬂn&, nedical advios

3 -'_;ana treatme nt by tis Ass:Lsfant Divi sional medlca,i_
";l?""(’ffloer W.s.Railway Badshahn%ar Luckrow, Te

petitionsr reported for medical advice and treatment

to the said Asgistant Divisional Aﬂedlcal officer

&t Badshahnagar FOSplta.L in ths morning of

120 450 lde Ue

6. That it appesars that a Vi{ilance tean ~ssnt om

- ticket ex, J&Na.L :{oad Station to Bombay VP on

12.4.1080.
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i

_}:J.nqull‘y ufflcer to conduct an inquiry into the

. that on 12.4.198U one Sri d.K.r.Singh booking
clerk was on shift duty when the said Sri Ram Saran

is said to have purchassed ths said ticket. ‘rhe said

8ri Ram Saran is said to havs paid w. 57.50 against the
-~ achual fare of rs, 55,25, that is to say , ns2 25
 exosss. The vigilanes team conducted a sgarch and

, t
raid immediately after the seid ticket was obained

by Sri Kem baran and seized all the registers and
cash box etc and also recordsd the sta’refaﬁn’rs of ri
He rt.f..nnghand Sri M“ob&mnad Yousuf and Sri f‘z‘angleahwar

fraw.d urlvqs* ava.

8 hat before the vigilance the said Sri R.R.p.Singh
allaged that the petitionsr had blvan hlm the %icket

in quastlon on 11.4.198v bafore proo%dlng off sick

leawe for being re-sold.

ER "'i‘ at ome Sri HeMoHelrotra was appoinbad as

ai.iegahons lev .il«ad abaln the wtltlonar in the

said memorandum dabed 25,9, 198u as also ag,mnSt the
said Sri H.R.p.Singh who was also givwen a charge-
sheet and’ a common procseding agsinst both of them
was ordered to.be held, e charve againsf the
Sald gri H.R.H Slnoh was fhat he while worki ng

in ths capacz.ty of* booking clerk failed to maln%;aln

absolute 1ntebr1ty and devotion £0 duty inasmuch as:

"Ie resold the second class pCZne. 04815 ax-

. TID to 5V on 12.4.198u on realisation of

1505760 8gainst ths actual fare ms, 55,25 i.e.

—
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li5e Re”D BXceSs inspite of the fact that said

tickst wés a_Lreédy shown sold on 4.4,1930 in

S

| "
BTC book by Shri V.r.Singh.'®. THEX 3HE INHiEy

lui That the Inquiry ‘foicer by means of meno. L.D./
S8-C/ Vi g/ 36-8u dated 16,2.1981 intimated that 25.2.198]
was fixed as the date £6r tha inquiry and required

the petitionars presence. The said memo. did not

indicate tle nams of thw obber persons who had

been cited as witnasses propossd to be examined

in support of the charge. A trus copy of the said

memo. datad 16.2.1981 is baing anmxsd as  Annexure

no.2 to this petition.

11, That the petitionsr on receipt of the said
memo. submitted a representation to the Injuiry
Officer and therein indicated that there was no

med for hin to attend the in.uiry since on 12.4.198u

<bhe dete the allezed occurrence took place b was

" ‘away from*station and had absolutely no concsrn

with the cass. The petitionsr,however, indicated

that unless'all the psrsons who were vorking as

‘Booking.Clerks on 12 .4.198V at Jarwal Road are

#et calleéd ©o appear ab the inquiry, no useful
purposs would bs served by his appearinz alone

before the Inguiry Officar. A trus éopy of_ the said

‘reply is being annexed as Annexure no.3 o bthis

patition.

12. That no haed was paid to the request made

by the petitiomsr and the inquiry offioar by-a




-

2610, dated 25.2,1v81 again intimated that the
L%Otl tioner is reyuiced to appear on 1u,3,1981, the
mext date of hearinzg, 1In the said memo. the psrson
vwnoszs attendance was requlred on tie said date of
enquiry viz., 1u.3.1981 containgd the nams of thﬁ
R ~ patitiomar aloms; hence it is stated that mo 1nt1m@:tionv
-~ | | of thé said date of inquiry was sent to any of the
| witmsses nanaed in the charge-sheat amd their
attendance on t@{ said data_ i.6. 10.3.1981 was als
not called for by the inquiry of ficer. The put 1t10mr |
écoordingly reiterated the reply which he had earlisr
Sent in res.pbnsa to the inquiry off'icer's memo, dated

16,2.1981 by his representation dated 2.3,1981..

13. That even so, the enquiry officer &y again hy
his memo. dated 3,3.1981 fized 8.4.1981 as tho

ext date of inyuiry and regquired the petitionsrs
attendance on the said date., Again nons of the
witnas_@é citad in the char zp- 'shﬂat‘wera called by
the_inquiry officer to attend the enquiry on
8.4:1981 and no intimation of the said dats Was Sent

to any of the witnessus.

14, That the pstitionsr in response to the said
neno., &atﬁd'su 3.1981 submitted a repressntation on

2.4,1981, A true copy of the said. *‘anresantatlon is

15. That the inquiry officer by memo. dated 18,3,1981
intinmated the petitionar that the next dats i"i:*n%d'4 is
#.24-3-1981 am 25,3.1981 and stabed that if the

patitioner fails to appear in the inquiry on the dates

1
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-B-

tized ex parte decision will bs vaken aainst him.

It is stated that the inguiry officer by his

msao. dated 16,3.1981 did not intimabe any of the

witnesses of ths next dates of hearing bub only
rgquired the patitionsrs pressnce.

rgsponse to the said msmorandum dated 16,3.1981

inquiry officer and raiterated his stand that unless

other parsons are called to attend thd inquiry,

usaful purpo s

wuld be ssrved by the petitionsr

alon: atbendins the samg.

The petitionsr in

subnitted a repressntation dated 21.3.1981 to tle

f =

hb.

16. That ths inquiry officer did not pay any lywd

to the repeated requests made by the pefitionr

that the Witn@? sses cited in the charge-shret be also

called © appuar on the dats fixed for the inguiry

and 'c&l'lj ng the pstitionsr atom to atiend the

1nqu1ry vnas wiholly futile. The

inguiry of ficer

1gn':»r3,no the said I‘bqllf:zsts again by a 1810, e.atfad

25.3.1981 intimatad,ths noxt dates of 1nqt11ryh§ﬂ

bmmti:x:ﬁd for 16.4,1951 and 17.4.1981. Tie

peﬂt:,twn»ar ggaln in reSponse to the saz_ﬂ D800 «

on 1u 4 1981 submitted a n.m”ﬁsan"a‘i:mn and

reiterated his demand that the Wit he ssusbe also

reguirsed to atterd.

17, That u”’timab@ly the inguiry officer by memo.

daﬁas for .

intimated

hoiding incuiry and in the said wemo.

o,

5 &ri

T| 3

‘».o“k

P

Sinzh,

- dated 8.6.1981 fixed 22.6.1981 and 23.6. 1981 as

< Maptoed \/M-w{ Py
%o W Gaur / and

B
Vg



vengleshwar prased Srivastava also &9 attend the

10GUlry.

18, Thai tig petitionmsr aid mos go to abinwnd e
inguiry on . 6,1981 since the tires wi‘fn%s s6S,
‘ | S i KoV, weur, Tonannad Yousuf and P C:nvas ava
/ . | . o wers vorking  at the Jerwal ioad -3tation had

mt bien spared so atband the inguiry.

19. That ultimzzt@ly the petibionsr appeared bafors the
1nuu1ry officer on o.ll 1981 which was fized as the
wtitiomr A s intimat@d about the Sams:: by the
1nau1ry officer shrough his mwmo. dated 3.1u.l98l.

On bhe said cates mons of the witnesses had appsared
or were avel,Lao.Lﬁ bof ors the inquiry dffie':ter. The
p&%tltwm-er submitced his defence skafement and

his stakesant was rscordsd by the insuiry off'icer,

ﬁ» f o 2u. That oefore the inguiry officer S/&ri X.N.Gaur,
| : } jfk,g\!& ﬁ,;‘f Mohammﬂd Vusuf and kanzleshwar Prasad grivassava
f-\”j :,! dld nou an pear and their statesents wers not
T mcum d_{ " The inguiry officer r¢corded ti®
statenants of §/Sri U.t.Sirgh and S.D.P.Jaiswal,

-~ YVigilanos Inspeetors, Uorakhpur.

It is stated that the statasents of Sri
U.W.0inzh and Sri B.D.P.Jaiwal were recorded by tie

m . . a1 s '
inquiry officer on 18.7.1981, The patitiorer was

not dntimated about the said date of inguiry nor

of the Tact that the statenents of the said
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witnessas would bes racorded while ths statenent of

Ram Yaran Khalasi was recorded by the inguiry officer

on 1'7.8.1981. The patitionar was ot tidinated by the

inquiry offlcs::,r about 17.5.1981 buing xkx fixed as
the date of inquiry or of the fact that tle Sna‘ramanu
of Ram Saran Khalasi Would bé recorded on that date.
Tie putvtlomr had no informationthat Sr‘l RamSaran

was I‘aqull'&id to attend the inquiry on 17.8. 1981.

21, That for reasons ndicated above tha petitioner
was nm, affarded any opportu'nty of crosS-uXamnmg
gven the faw vutn.sSsms wnose sta’semants WaIrs recordad

by the inquiry officer during departmntal procsedings.

22.That the inuiry officer submittsd his report

on 3u.3.1982. 4 troe copy of _thﬁ said report which
was made availablé- alonz with the notice of imposition

of penalty is beinz annaxed as Ar_mxum no.5 to this

petition.

23. That onthe basis of the inquiry officers report
Oppositéﬁl])al\'_j:y no.3 by a notice of impésitionof
penalty dated 14.6.1v82 imposed the punisiment of
I‘wductlor‘ to ths post of bookmb cierk in scale

HSe - 26u-43u (T{S) for the balanca period of ths
petitionsrs service and directed that the petltiohzzxrs
pay is reduced fram fis, ﬁou/-»to the maximum of the
grade of ks, 8bU-43u(RS) i8, use 430/-. It may be
stated that the petltlomr at the relevant tims was
working @as Sgnior Booking Clerk in scald ms,33u=-36u
and had reachsd the stage of ws.56u/- in that scale



-1u-
of pay. Gopy of ths said notice of imposition of
penalty as served on ths petltlomr is bﬂmg annaxed
as Ag 2XUre 6 to this patltlon.

2. Thet aggnieved by tmsa'm punishment, b

Sy K | . petitioner preferred an appaal to o_pposi?;e-party no. 2
on 2U.7,1982. With a view to placs on record the facts
stated and grounds raised by the 4peti’tionxar a true fopy
of the said appsal ‘dated 2u.7.1982 is being annsxed

as Ann_gxur_g,_gg_.__"i to thls patition,

25. That tip paéitionar Wes intinated by means of

0, dated 13.9,1982 of the order passsd by
op’)oaw-party no.2 on the petltlonrgrs appeal. The

Said order was wholly cryptlc and bald and rgads as

7( . under;- |

EEN

"I am satist 18d that &ri v, Pe Smgh has b'xan
oorvectly punished inthis cass,
‘The appsal is rejected.m |

i\}y” Atrue copy of the said memo, dated 13.9,1982 is bmng
MRS
{f’;@//' © dnne¥ed as Ag:_qum'e_gg,__is to this petltlon.

28, Thak fha‘/said mmo. Was served on the petitionsr
on 16,9,1982,

4 :

26, That a perusal of tﬂﬁ inqt;a.ry officars raport
. ;N " Would show that Sm R.R P Slngh against whon
mmm?ﬁ%? , proceedlnbs viere commonly held along with the

petitionz-:r had in his written defenoa .statemevht
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tad.{;/m,antira‘ly a different stard and denied having
sold the ticket in queStion to Ram Saran on 12.4.198u
and indicated that tie petitioner may have doms it.
It is stated tmat tha patitioﬁg«:r at no tims was
. apprlsed of the defence sbatamﬂnt given by Sri R.R.P.
oy C - Singh nor was cuil@d upon to give his version
| of the faet in reply to the said dafenoa statement;.
The statement of Sri R.R.P. Slne,b. was also ot
xecorded on oath during thg enqulry proceadlngs.
The petitiomsr in any event had at no time been
ng sarved or supplied with the copy of any |
such statement of Sri R.R;P.Singh, Even the
- enquiry dﬁ'icars_regort does ot discioss and such a

Statement Was recorded.

27, ’I’hk.t in the OlFOUﬂSt nces dat"llﬂ{l abova and

h“‘rlnﬁ no othsr @qually effective and speedy al ternative

renady the patztwnﬂfr seaks to prefer this petition

T ' a,z165§us forta thg follomm, amongzst others,
A / -
’ _ :
“ GROUIDS: ’ :

(a) Bacause th@re has been denial of raasonabl@
opportumf'y of def ance 1nasmueh as the statemants of
U.N.Singh and B.P.D.Jaiswal as also of Ram Saran
Khalasi were recorded at “the petitioner's back .

7€ (b) B@Caus:: in % ieabcgance of stat&mapfs of tm other

wﬁn@usas having been recorded by the I.n{ju,lry

W g
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0fficer during departmental prons;@dinzz"s , it musﬁ"

bevh&ld that the cherge against the petlflonﬁr uaq not
bgﬁn\brou-ght home.

(c} Bacauqe in view of +be c:rcumstanc@ tha t the
petitioner was not present onduty on 12.4.19&) the
finding of the Inquify-Offieﬁr is wholly perverse.

(d) Bscause the punishnent of reduction in rank’
i8 wholly illegel inasmuch as the petibioner has not

been aff arded any Qpportunity to show cause against

 the SEMG

(e) Bscause the eppellate authority failed to

‘dischargs the mandstory duby cast on it under the

Railway Servants (Discipline and dppeal) Rules, 1968.

(f) Because there has been denial of.reasonable

opnortumty of d@fenoc‘ 1na°much as the D@tlu onar

was not furnished with a copy of the Statement of

'Sri RAR.P.Singh . The Inquiry Officer erred in

relying on the seid statement even though the same

was ot recorded during iniuiry proceedings.

“b«refors it is r&svectfully nwuymd %h&t
thls Bonfbl@ Court court bs pl@a3$d

(i) to issug a writ of ca riiorari or a Wflb, order or

dz*@ctlon in ths nature of certiorari to guashed the

order of imposition of penalty dated 14.5.1982

conteined in annexurg 6 to the writ petition as also
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the arder dated 13.,9.1982 contained in annexure 8

to the writ petition passed by opposite-party no.2.

(1i) to issue a writ of mandamus or a writ order or

direction in the nature, of mandamus oommané.ing the
ODDOSluﬁ-pﬁl‘tl@S to tl?@at the pe;tltlonar ﬂau havmb

oon'%’lnu@d as Senior BOOklm’%"ul@I“k and to pay him

arrears of salary ax allm“‘anops which accrue due
aceordingly as also-to give the petitioner bangflts

in the matter of seniority , promotion stc.

/

(ii‘i) to issue Such other writ, direction or order,

.1.r1<31ud:m¢D an arfier as to GOQ%S Whlch in le Cll?CU.mS-

tances of the case this Hon' ble Gourt mey deem just

and proper.

Dated Lucknow ) (B. C.Maksgna)

- | ‘ -~ Advocate -
26, 4 . 1983 . Counsal for th.e petitioner
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In the Hon'ble High Court of Judi-ature at Allaabad,

(Lucknow Banch),Lucknow

L -
Afidavit
in
Petition unier Article 226 of the Constifution
of India
Writ Petition Yo, of 1983
X Vijeipal Singh ~-Patitioner
> | | |
‘ VS,
Union of India and oth:rs -Opp-parties
PO T -
/ - I, Vijaipal Singh, aged about 58 yasrs, son of &ri
s 7;#'7“’- - ReH.8ingh, permanent resident of villegs Paharpur,

post 8iroli, district Ferrukhabad, do hereby sol.emnly

take oath and affirm as under:-

1. That T an the petitioner in the abova-notad writ
12 petition and anfully aciuainted with the facts of the

cass.




c,_,ned. in
my prdsencs . zzﬁ,wf’

i
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2. That conren%s of paras 1 to 26 of th@ accompanying

petltlon are frue to ny own knowledsg.

3. That annexures 1 o 5, 7 and 8 haveg bgen compared

and are certified to be ftrue copies.

Dated Lucknow | |

Daponant

I, ths &&oenmt mned ubo{rs do
hereby verify that conf nts of paras 1
to 3 of tﬁié\ affidavit are true to my
own kno‘*édls‘:%c}ge; }“iiiib part of it is falss
énd nothing ma .t@rié;l has besn

concealed; so help me Cod.
Dated Luckn

ey . o
‘ : ' '%%fnuuw7d7£

Deponent
I 1dgnt1f y the deponent who has -

(Clerk tc&rl B, C. g&kqma Ad owte)

Soleanly afflrmed bmore f;s on.x. - d“a

t A5 a,n/ 6 L ¢

fhe’ depon%n Who is 1dant ied by 81'1 e i
%mgg&élgf?\?ﬁ :hbd' “1h tisfied
Advoca 1 ar aba Vg S e
mysglf by examlngng the &gpon@nt thatahg uﬁ' érslancis

g tw
., b cogte ﬁtfalnegbgyaffldam which has.been read

X7 o
4 S OGRS

[ SATISH CHANDRA
SOIWAGT 4o A
¢ OATID 7 n 0y I
e S T AN
o bmfydk
=
A Y N 1
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In the Hon'ble High bourt of J udlcature at pllchabad,
(Lucknow Banch) ,Luc chow

Tirit vetition No. < of 1982
| versus |
[Inionf:i;f'f ‘India and other's | --0pp-par ties

©,'.: Abnexure no,1

A_gnaxum l

T ——. VAl e A

- Artleira of char@ framad at,alnst Shri V.P Slngh
- Sr. BC/JLU

That the said Shri V.P.Singh while working in the

“capacity of Sr. BU/darwal ?oad',failed to maintain

absolute integrity and devotion to duly inasuch as
he sold I1nd class PCt . No. 04815 8x JID to BRVT
and took back tkﬁ said tlcziet m x@&mxand with

collusion of Sri R.R.P.Singh resotd the twmt -
- 'no, 04815 on realisation of ks, 57.50 against tle

actual fare of s, 55,25 i.e. 2.25 @XxceSs as per his

" direction for which he put remark in the last page

of DIC/Book dated 4.4,198u that s, 55,25 made good by

‘him, Thus be connived with reéalling of PCT no.
~ 04315 ex JID to BBVT,

- The above act of Sri V.rP.Singh Sre BG/JTeLe D.

tenwamounr,s to misconduct in contravention ruiu

K 1)(1) of Raiiway Servics Gonduct #ule,lyss ,

84,7 JLal
Divl. Commi. Supdt.,/LJ .
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Appexure 11

‘Statamﬂnt of imputation onths basis ofwhich Articie of -

chargs framed ageinst Shri V.P.Slng,h Sr.;s.u. has bean

" proposed to be s:tstalnad.

- - X R

Al
B

i) Statemants dated 12.4.198) of Sri R.K.r.Singh,
RBU’ aLong With endorsemnt made thwreon.by s/sri Iold.

~ Yusuf ASf amd K.N.Gaur;, JID will show that second class

PUx o, 04815 ex- 1D to BBVT was sold by Sri V.P.Singh
on 4 4,1980 and mter takwg bac the sold ticket

it was handed over to Shri R.%.P.Gingh on 11,4.1980 for
resals and"f{’s; 55.25 was realised from him ‘against the

~ sdle of said ticket showing the remarks inthe last

page of DI book dated 4.4,1980 that shortags of is, 55,25
was made good from 811 VoP.Sinzh, It will also show that
ari V.P Singh was 1nstrucved him to realise Rs.2/-
aXGaSS on the sale of forgign ticiet to avoid exposure
of rules, B

ii) Endor senent dated 12.4.1980 made by &/Shri R.R.
P, Singh, &5y and «K.N.Gaur i/ J1D below the stateuent

of @ri Rem Seran Vig/ Khwill show that second class

PCT no. 03815 ex JID to BBVT was hanied over to &ri

- ReRer.Sisgh by ShrihV;E.Singh on 11.4.1980 for resele.

'111) Statesmnt dated 12.4.1980 of &'1 Aiohammad Yusuf
| AS\!’/ K.LJ) wul show that sec(,nd claSs rUTNo,u3815 ex JID

to- BBVJ_‘ was shown sold by &1 V. t’...aln{:,h on 4.4,1980

was taken back from a passencer and thesame was handed

over to Sri R.R.r. Singh on 11.4, 1980 for resale. Tt will

also Show that remerk showing rs, 55,25 made good by

&ri V.p. Singh was puf by him onthﬁ laSt paze of
D.LC book dated &.4. 1980.
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fiv) Statement dated 12,4.1980 of Sri ‘i‘f-ﬂanglless\hwari Pd..

Srivastava ASi/ JLD will show that sececnd class p(l
no. 04815 ex JLD to BBIT was sold by Sri ‘V.E.Singh |

on 4.4,1980 and after taking back from a passensr the |

sa1p Was handed over to &ri K.R.r.Singh on 11,4.1980
for resale. It will show that the remark of shortage |
qf kse 55,25 made goo@ from the pockst of Sri V.r.Singh
was put by hin in the lest page of DIV book dated
£.4.1980, . |

' ¥) Stabenent dsted 10,7190 of Sri V.P.Singh Sr. By

JLD in r&ply to question no.2 and 3 will show that
second class Pui‘ no. 04815 ex JIU to BBVT was sold by
hin on 4 4.1980 and remark of tha ShOI‘t&;_z_,e of
HSe 5u.25 made good by him was pub in the last page
of DE[L book dated 4.4. 1980
S Tl |
Divl. Conal. Supdt/ Lucknow

Aorexure 111,

Llst of docum&nts by which article of chargp framed .
against Shri V.p.Singh " BC has been proposed to

be sustained.
i) Statement dated 12.4. 1980 of Sri R.R.P.Singh

a.Lonb vaith endorsement thareon by S/ 8hri ohd. Yuéuf
ASYy ELD and K.N.Gaur, S/ ILD

| 11) bndorsefnent dated 12.4. 19Bu of S/8ri ReHer .Singh
RBC and K. N JGaur Qi/ JLD nade below the statement

of Sri Ram Seran VlL/L(,h

iiij State‘mem; dated 12.4.1980 of gri Mohd. Yu'suf

AS‘M/ 71D and endorsenent mede tiereon.
iv) Statement dated 1R.4. 1980 of 8ri Mamoleshwarl Pd.

Srlvastava ASNY ILD and endorsenent nade thereon.



‘e LY : ’ .

. e

v).Stateﬁent détad 10.7.1980 of Sri Vepr.Singh in
'réply to question nos. 2 and 3. | |
u - S8d.J.Tal
 Divl. Gonnl. Supdt/ LN

Anpexure TV_

skt dme i s £ A fond
be susthined - o
Kisk B WSKsES 5y whon ebisla ok rheeg femmd
1, Shri R.R.p.Singh, RBG JLD
2. Shri K.V, Gaur 8§/ JLD
3, Shri Mohamnad Yusuf AYY/ JLD
" 4. Shri flangleshuari Prased Srivastava, ASY/ JID
5. Shri U.N.Singh and B.U.rd. Jailwal, VIs/GRe.

U ' Divl. Comml. Swpdb/LIN.

\

| - | -
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In the Hm'ble High Cayrt . of Judlcsture at Alahgh a9

lucknow rench JLacknow

Writ Petition o, of 1082

V.P,8inph,,., L eeeees ~eeoPetisiorer
| . vems -
- State o U.P.an"d others, .., RPN ) oT: & S KT
| Amexure no. 3 |
NERy , |
SriH, wﬁ“ﬁﬁ“ﬁ’ ﬁpa’ ETNA

Jbje d-DAR Enquiry on %/2/81_ o
Ref, DILTMU LI/SS-¢/vie/36-80 d.7.2.81
& Vig N0.8.80,121 /¥4 Z db. N1,
Str, |
Tn Tefelence 4o yar $Hove moted I naeqd not,

“.,

gttend enquiry m the fal] owing g&._:c'mn dsta

1. The on 19, 4.80 the dey of raiq 1 beinz on 810»3
list, was avey ffon the st ation 2na ehsolutely have
M0 concern with 4he case.

2 Th & ﬁﬂ‘bher i“add thet o the 4ime .Q-f“r'aid |
li/sSri 1 ohg yas d and sri M,P.Sriv asbave Mmih |

Off Mmlyun caj.led. L or Asm were avellahle in adiranos
with t,heir 111 ezad Presence in Tookin z0ffica duly
@jolng all sorys o Comer cial henifitg in Collusim
m@th S‘I‘i-’fx‘HP Singh KRG LCunger cﬁTerives of Sri K, J,
Gar Sp B pe routine o Cpractice my -hbu*,b‘all hare
been 404511y 1 mnoreq by Relding VL, heing wel ¢ edhy
then from n ajor- AT ez atinng agsinst all v}hivchis
ébsolutely unf &dr on spo{, nd egainst mm 8nfjnstiée in
Democr acy ang fwe) ity m the sm?let,nns hin of a3
BIP J aigwal M helder Ing the il s].eading angd
Tahricateq s’c,&t.e‘ment of Sll RRP Singh B c-ondu.ﬁy in

comivance with Sm &3 ASms JLD and thns avelding S0



D -
| *a"mr‘bant “eanre in thls. cnnnectim aly
o ' - leavin g thew 811 1 g penslties ig hi dly _
- @‘I‘etted ano pt‘oves him (V1) en lendarent of mles
on e subwct.. ]
Thet therefore I wou 1d 1i ke tn cmdem eny
enquiry Aeing +0 nsed am mere fahricatyre in thi g
~ ‘ come ction 43111 211 the tiree ahove naed 'are-
_&4' notmaj orly c}warpe sPee‘oeﬂ T caked for PoDAR o
o ~ their mg) aclmsnesc; shackness ang 1Nessal presence
in Pookln,eOf' ‘109 on the spot in of e A1ty as .
a‘!ready Teported Jnn-@" 20 hy me and all other S who
- wdked ”tﬂ}’LD t0 DCS/LIN on the auhiect.

Please doneed 1 early toenahle me 40
woceed fwr thae o 4he suhj e cb.

Yaurs faitifull v

V.P Singh sr pe
e pg—

S | : 5

A{ S I (,onv to NR(C) LIN fca" lnf & N.A
iy ; ) N g 2., - Dy._\/imOff’i ce "‘EhLy GRP f’cr A,

<)
o /i
§ '» \‘ > A
v»:‘\'l'. : > AL

S o True cony
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In the Hon'ble High Court of Jugt cahire a Allshahag
| Lucknow Bench,Lucknow, |

| Urit Petition No,  of 1982
V.P.Singhe..oess. ... cons cos .‘.Eetitioner' |
versis __
Unj.e,fn o7 India ang enothers... ,.,,, - 0PV, mertles

No.v/2/81 N.ER, The E Dfficer 07f1ce of the
| Cenerd Wanager KP(V]()

Departmentsl achi on E/Section
‘ at IJN
g2 1 R]

Re e Yar No LD/55/C/r1 o/36/80 1/ 20.3.81

dir,

" Invref. to0 your aboveqpo-{-,ed,l?l have t0 stabe =5
Un dg:. )

fnat. the char e sheet merely issied m Tehri cét,ion
hence already referred in ori #ingl DESAIN br cancella
| 4 ~tim with remest 40 SeT've the same 0 I,0.p . d swal

Rdding vi for hig no cmpetancy, lenorancy inty meking
mumerms &ramres, Zttinrs ang s howtn o R 3.26/55

shoTt agginst W om BX®S® 3 vou her for Rs57/50 in

N | DT C J_?ook on 12.4‘.80 un e pressares he nowell fedby
7’ »}&5'7 ~all of len on. snot, and for mplxgt,mship on Blelievjnq
AR the m &l aﬁed,milingeringandmispeamng sbatament, of
?;’ - S1BRP Singhkp0l, ¢ g comivence with Sri & ASys
| and Shri ¥ .N.Sin gh Gain fop rhi sm 8(1 &l ms %aénzzi ssion
to b f‘bh Ams :&1 Pooking 0f 1 @ and Both Asms M/ g
ST1 ilohd ypgyf NA Sri wP.Srivesyave £op thelr iTeoal
E pl’esences In BAOT 4 e with ®liberatema] ofied
'ind-,enti ons who weTe avall able in advence on the day
‘/[5\1377%404 "7£ - of ralg /. 12.4.80 as nsal,

2 Thaﬁ I being ébs @t (51des) was away e 4he
stati Whgn the prestoll @ bhelore 4480 PWI ¢t 0o

Blt wes 801d by SriRRp ij.n)gh b0 VI(R) on 12.4.80 * qp _

i
s

i
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«Du
whl ch I hag a]ready néé.sed a remark for a

_qhortame of R8,55.25 in mC Book rin]y deel a.mncr |

the fact of t.heft of ﬁlev ay Eickeb to all of

t,hem m the same day which I had t0 m &e ﬂ'ondfrm
my pocket on 4, 4.80 un der mlavealda}wle cira:zmsbancas
3 Purther tlease see thet the charse was ziven

- W 8hri MP,Srivastave ASH 16 40 24 m 11, 4 80 ot 18
;lim I's aft e clossmfr cash hy me wit‘fv VI T1 ket g, 04

2 in Twhe end had no concern wi thRRP Singsh RRo/Lc
on the Subject, | ,

4. Ths,T a 81-, see shre ang heve no ¢ meern
with the fromed cap a1 dem it 71t 40 abbend
s1ch boms enjuries with loss of Rl wey Re wme in

TA Bt ¢ duly ﬁxad hy Virri]lance Dmtt In vame on fhe
ﬂuhgect,.

5. ThapI a‘sn ﬁn"ﬂm‘ do not amtharize +he nthoritie

t0 fr me aa’alnst me hy RRp binﬂrh uo/Lb in comi ven ce

- with Sm& both ASms gD 0 save then own skins on #he

whject please. ‘
Yours faiyf Ny-
Vo Snen ( Exan)

Sr - rtJIp
. o V-2 4 81
1.Copy Torwarded 4o WSATN £ o 1 & /A,
- 20. . » CVO/GL - | -
rue copy
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Lo bhe Hon'ble High Court of Judicature abAllahabad,
= (Luéknow Bench),Lucknow

Weit petition Wo. of 1983
VopoSingh - -—pebitioner
| | versus
Union of Indla and othsrs --;-Gpp-partias

Anmexure no.5
- N.E.Railvway
Lucknow Division case no. LIy SS-C/Vig/ 36/80
- Report of Inguiry
B 1d under ths Railway Servanss ( D &4 Rules, 1968

PRCRAP
AV,

Disciplinary authority DOS/Lucknow

’Accusaa Rly Bmplo yess ‘ S/8ri RoRoP. Sinhg, SEC/

JU) and V.PeSinzh,

| Bs/ JLU
Defence Assistant : Sri S.L’i.All, _”lm/ iest
,, GKp of Sri R.R.p.5ingh
- Inquiry Officer i, Mehrotra
{ Commonproca adi ng)

1.1 (a) Artlc.m of chargg abalnst Sri R.R.D. Singh
| VQBL/JL!) (Accusad Railv eay Mmloyae)

On 12 4, 1980 while hr:c. Rana Ram Pal bmgh was
wormng in the capacity of Booking Clerk failed to
mainfain absoluts inbtsgrity and devo ‘clon to dut;y

inasmuch ag:-

ij He resold the Sscond class PCI m. 04815
6x- JID to VU on 12.4.1980 on realisation of
mﬁxﬁﬁx tis.57.50 azgainst the actual farg of
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18000420 1.8, 1. 2.5 @Xcess inspite of the fact

. that said tickat was alrgady shown sold on 4.4. 1980 -

in DJ‘L Book by nhrl V. PeSingh.

(b) Statenant of imputatiomf misconduet in |
support of the aforasaid article against Sri HJ..p.Singh
EBU/JLD

v
!

i) utﬁtﬂ"léjﬂt of Sri-Ram Saran Vlollanca KPU)amy;

dated 12.4. 1980 Will show t hat second class pl'Mo,
04815 ex JLD %o BBVT &gﬁis puohas_ad by him and paid

i 57,50 on denard and realisation by &ri R.R.p.Singh
RBG: It will furthsr show that on verification by
Vis it was noticad tnat this ticket was aiready

sold by sri V.p. Sln@h e, B.u./JLD on 4.4. l‘jdu as
confirmed by ASUI/ JLD | |

11) Endarsgnent. dated 12.4, 1980 mede by-Eri R.R.p, Singh
nrlow the statezent of brl Ram aran Khalasn. will show
that sacond class POy m. 04815 ax JLU to BBVT wag sold

by him to Srl Ram Seran on realisation of i, 57-50 and

- the same amount was returned to him in presnca of

E%fi/JLﬂ. It-will fur ther show that this ticket was handed
over o him by Shri V,r.Sinzh £z Sr, BC/ JLU and sold

the same as nar hJ.s dlreotlon.

| 111) &ndorsamﬁnt dated 12, 4 1980 oi Jri E.W.Rur

SM/ JLD will show that Spi Ram Saran identif igd &

R.R.P. Slnba irom whom hs had purchased second class

| PUT no, 04815 BEx- JLD to BBVT on ran.l sat 1on of

ise 57,50 by him who raturned ise 07.90 in pressnce

of &/ JLD. It will further show that ¢ r1 RR.PeSingh
malnfnlnad his versionthat pCL no.04815 ex JLD to

B3VT was handad over to hiam by Shri v.f.-ungh-Sr. B.C;
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iv) Lhelebail statesent dated 12.4,1980 endorsed by

s/Shri ohd. Yusuf, ASW/ JID and K.V, (sur, Si/J1D will
show that sscond class ¢CTno, 04815 ex J LD to VBBVT was
sold by hin to Ra.m.«aran which was handed ovar to him

by Sri V.p. Singh on 11.4. 1980 mtn instruction to

.resale it as it was wrongly issugd on 4.4,1980 along with

bicket no, UBS14 . Tt will show that carrection was

,m ade in D‘ book dated 4,4.1980 qrsd took the amount of

\'gizs. 55, 25 from Sri H.JR.p. Ezlngh aft@r neking remark in the

last page of DIC/Book that s, 55,25 - made good from
pockef, It will further show that it was directed by
ari VepeSingh to realise fs,2/- excegss on sale of

foreign ticket to avoid exposure of rules.

v) UPG/Book dated 12.4.1980 in tie last page where
célculétion has been made will chow that sale of ticket
. 04815 ex JLU to BBV was included in the cash and
shortage found in tie cash was mnade good by Sri R.H.P.

Singh. | '

vi) DTC book dated 4,4.1980 will show that " ticket
no. v4815 was sold by Gri V.p. Slnbh gr, BC/JLD on

4,4.198.

- viij Second Class‘yUf' no. U3815 will show that it was

caricelled on 12.4.1980 by Shri R.R.p.Singh without

deducting clerkage and ths same was handed over to

| V.I. for aichi‘bit.

viiij F I Re dated 14.4, 1980 show the brief history
of the case. |
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1.2, (a} Article of Chrga'
L ainst Sri V.
| Bu/JLJ) \Aecused rai ‘fﬁ\,ay e,ﬂ,ﬂ%m\’@i}’ .Singh, Sr.

that the said Shri V.e.Singh while working in bhe
cipacity of Sr BC/Jarwal road failed to maintain

. absolui'e: integrity anddevotion to duty ihasfnuch as m

sold secona class PCY No., 04815 ex-JLU to BBV'P and took -

- back the Sald ticket and with colluqlonof Sri RoRep.

- Singh resold the ticket no. 04815'011 realisation of

tse 07, 50 against the actual fare Rse 55,25 1.84 H542425
excess as per his dirgetion f for which he puf remrk
in the last page of DIC/Book dxted 4.4.198y that

e 09429 made gbOd» by hin. Thus he connived with
re-selling of rUT no. 04815 ex J}‘;U to BBVi.

The above act of Sri V.r.Singh &, BY/ JID
tantamounts to niseonduct in contravention of rule
3(1)(1) of Reilvay Servants con@uct Rules, 1966,

(b) Sta’reraent of i gufa’clonof miseond luct in sunport

of ths af aresal artlc]ﬁ against ari V.p.Singh,
Sr. BC JI.D. -

i) Qtatamcm’r dated 12 4,1980 of ©Sri R.R, P.Slnbh KBC

'alonb with endorsenent made by &/ ari ifohd. Yusuf,ASH
and K, i, Gaur/JLD will show that second class pct. .
04815 ex-JLD to BBVT was sold by Sri V.p.Singh on

4,4,1980 and after taking back the said tick@tit was

' handed over to Shri R.R.P. sinzh on 1L 4.1980 for

 resgale and is.55,20 was realised from him sgainst

t he sale of said ticket showing +the remarks in the
last nage of U‘rb book dated 4 4,1980 that shortage
of 15,505,225 was made good from Sri V.P. ulﬁgj}., Tt
i1l show that eri V.p.Singh was instructad/bo
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‘realise Ks.2/- excess on the sale of foreign ticket fo

avoid exposure of rules.

i) Endorsa’u&pt datﬁd 12.4.1980 nade "by s/ Shri R.R.F.
- Singh, BBC and K.1.Gaur &/ TID below the stabement
N . of pri Ram Saran Vig./Kh. w1ll Show thut qﬁcmd class pCp
\'( o © No. u4815 ex. JID to BEV: Yas h.dnded over to Sri R.R.P.
ulﬂbh by Shrl V. E.Slngh on ll 4, 1980 for resale.

iii) Statement dat@u 12.4.1980 of &ri Mohd_. Yusaf
ASW/I1D i1l show thet TInd class P(Ino.04815 ex JID
to BBFy was' shown 'sold by &ri V.r.Singh on 4.4.1980
'-wasteiken back from a passéngﬁar and thesam was handed
over to Sri R.&.p.Singh on 11.4,1980 for resdle.
It will also S'he*v?. that rezmark shoving tis. 55.25 made
| good by ri V. P.ulﬂ;_,h was put by hin onthe last
4 | o pag,a of blu book uated 4,4.1980,

iv) utatament dated 12.4,.19 80 of 8&ri ‘E'..*‘iangl@shz«:ari pd.
X Sriv@«stava ASYJID will show that sacond class PCL To.
| 04815 ex~ J1D to BBV was sold by Sri V,P.8ingh
\7 —]m\ﬁ‘ - .on 4 4,1980 and a,LtPI‘ taking back from a pasqanber the
samé Was harded over to Sri R.R.P.Singh on 11.4.1980
for restle. It will &lso show that the remark of
shortage of s, 55.25 made good from bb pocket of
gri V.P. Singh Was put by hinm inthe last page of
DIC book dated 4.4.1980, | o

v) Statement dated 10.7.1980 of Sri V.P.Singh, Gr. BU/
JRU in reply to question no.2 and 3 will show that
7¢ - saédnd clasé PG no. W15 ex TLY to BBVT,.Was seld
'by hin on 4.4.1980 and remark of.; the shortage |
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Qf fse 95,25 made good by himwas put in ths last p'age‘\
DTG Book dated 4.4.1980, |

II (&) (I) ''he defence of the accused réilway em_bloyee
Sri R.R.P.Singh, &r. 80/ JID to diseiplinary authority, -
;/ | - . at 40/b of the llmmd flle; | |

| (ii} Thﬁ fact stated by him inthe course of prelimi-
" nary nmrl dutm 25 Qe 1081. ROE{ZL |

(ii)‘ Hs Writte °ta’rwﬁnf‘ of defence and questioning
_by 5.0, andar 9(21) of DAR and defgnce brief from nabe
10 to 18,

1I( b) (i) The defence of the accused Rallhay employ@e
;fm. V.P Sinzh Sr BG/ JLU to disciplinary auf, ity
Not Subxﬂlttﬁd

(11) *he fact stated by mm inthe course of preli-
r&inary hparing. did not _atmm preliminary hearing.

-

(1i1) His vrithen-steienent of defence and quastioning
by #.0. under 9(21) of Dm and. d{f(”ﬂ@ﬁ brief from
page 19 to 20 of ROP, |

i wareit: aget ws

ITI- Yvidence I p

 The charges against the accused railway employees
have been proposed to be sustained by the documents
. . / N
enunerated in dmezwre ITT to he memorandum of

chargs, ‘ . | | |

Prosecution wibngss

l.  T.Is attended

2 e &i&%@mg&ﬂﬂiom.mwgumﬁw




BRI L

v,
e

Sri ‘apglg"s‘” ar Pd. ASTID ps did not atsnnd the
b h )
enqulry. A : |

* s,

- | Stateuunt of ari Bup Ja..uhai OY.. (£ and Zri mo,
/ Singh ex V, 1. (Pa,) given CUI‘.LI]O the course of 81’1‘;[111‘

“—{ :‘_ ' | e ?§ ..'\,.

S "’he above-nzh ‘,mnwﬁ P”'s stg ted furing the -eaires
'of uuﬁuu'y thut FIR dated 14 4, 1080 is tiorir exa: nnatlen- $
_1n—cb_1f~f It has bren stated in bb FIR hat Jom*» o

e

surprise check xas conductad on 12 41980 at i ‘y,‘,’h@ o

.

of 9 Up train. &ri .iam Caran Vig., Khalssi vas denuted

o work as dacoy i th instruction to purchass a
: ) ?,}

ticket for BBV dccordingly, i purchased a second

¥
o4

‘class PC'L‘ No. 04815 ex-Jarval Road to BEVI and naid

fse 97.50 ﬁn d.emand by booking clrrk -Sri Rana Raa Pal

Singh agairist tlm actual £ are i5.55.25 paise i.e. ms.2.25

excaess., Durinz the course of confrontation Sri Raa

Saran gave a w"it‘r-ep- statenont to this effeet vhich'
‘was got endorsad by ori RLR, P.8ingh ~ accepting the sile
of afaresaid bicket on 57.50 as par  diractions fri

V.P. Slm,h, cr. B0 given on 1.4, 1980. 1 K. ¥ Geur, |
-3/ J1D also put hici endorsgnént rsgarding coni'ron‘ration?

procecdings in regpect ofs ale of tieket n5.04815 J1D

to BEVY on realisation of w., 57-50 by Sri R.X.P. Singh.

On cizck of DI book 1t was ravesled that ™/vo, 04815 waeg

sold on 4.4.1980 by Sri V.P.Singh, Se. B3/ JID. and the

monsy was reaitted onthe saue day azainst tlesale of o
-

w
.

this ticint furthir in tic Last page of v Rbook d- tcd
4,4.1980 a renark was made found made by Sri V.P.Singh,

&r. BU a8 ive00.20 short made good from pocket . Vikn
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- plro tgs Danted OVer to

~3k}, f.;‘ b ‘.'.;4,vi AL
e 5] s apnot ! ol
him by Sri vep.td irgh, sr 5y JLe1n pregenee of STl
anunad T'THE'LL'C"‘, 45/ LY and Cardes war pd.Srivastava,

Ak e M’l» trucktion 9 S-gj_f? it and
57 25 %41rs‘r b foare of bthis

WP.OI . ul‘ {:;...- fr .)n

= A5/ JLD on 141900 |

caken ow; o s ol e

ticke b which was nald oy him ( Cr1 e
| vs gave in writing

sonal casn)-

his prreon Bosh hh ad
5 ~geurre ner

ari .Veaour acernied th ”
4 gecount was ol cked .

LU

separabely. <
qs stated adbove.

founf‘ 1&.20 45 »;,‘“J.“‘ ior whie

e cash ‘
ch ori 2.A.P.Singh f
t. error in transac- N

EXpli 2 G t);., Peasons as swird dug
Ude15 was gob canceiitd on requisition 0y -

thﬂ. PJr Ne
cop wiiipy in bhie case, During

V.I. and oanas :d o VED
the course  of or nse-cXaniration by defarca orl 3up

< Eop
'} . . . - “ . R

| Jeiswal s~ VI (ps) stafed during the course of

- en JU.lry' roat e '*1u POf Cop th—,ﬁ travﬂ&action ‘D{ftv‘ﬁ@ﬂ dﬁc

» he vas 8Way fron tle booking

v | arfi Rty )1-;,‘1 30 orcLuee

Loayes

offige. W furtir shamd thak a panchrana vas drawn

~\?\’A- Sb i“_‘
) o before laying by clvck o The no. of % Cenchas

S were written in she Parchnoug, Bhat &
x ""‘t"v'm“_:,"f-,mv.;v“ . . - . i . - |

| givern to deeny to purchast tir hicket for BV after |

’ |

ble circk Bo deudVitecw re rot recovered and hence

[

1

[P

cach was checksd apn? the cash{
ic a fact thot the Tick~t no. U4815]

i

not ti-!i*"-izﬁd thouch the

f o urﬁ_ N bf;‘r f ‘o I::'
JLU +O _D)BV.U was .:41& by I‘l V.P. Tinéh ~n 4.40198()

T had recorded staten

—
ST W7ol b . as ehovn by bim i LG dooks E
of Sri HlH.P.Cingh irnble Vige Cffice on 22,7 198y

apert Lrom cieci oroceeding. His stetemsnt dated

—
e
.



. .

s el 7.190v vag not considered pe cessary o i.nciufie; in
o . : Fhe remort. Thers ras no complaint pqr:,..culc,ru.y agalnst
, | o 8hri A2LP.Singh B.. There reg o complaint of mxongs
” reglisetion from th bassengrres wio fook foreignt ioi::&?t

on 12.4-. 198U, Durinz thor courss o crogS~examninution

vy by £.0., BuD.P. Jaiswal(p.) shases Hhot at that tige
1«4’:’ the recowry of GU.Woks vwritten in panchnina vas ot

.
4
i
$
b
!

pmmbiﬁ bscauss GuUonotc s wﬁ in transaction were

shi fted or kept ‘s?ls‘f*"u}érrﬁ not ircluded in EWarnment
cash nmciucrr“ for wrification, These 0.0, 'oins e re
mt found in Govb. cash. This fHicket ne. 04815 vas
_purchasr:zd in the duty hours of i HellePo fingh B30

wip adaitted chat it was sold as per insrruction of Sri
V.P.8ingh, fr, BC/ JLU datsd 12.4.1980. This inc or sruction

" Was wrbal. Ais ner DIV book the ticket was mt shom

in DL""J‘ book - Sri U, Singh e ¢X, 7. Le prosecution witness
aiso cori’irmcj. the fact as sfatﬁd above, fari U.w.Singh
stafed a% Ehe tine of cross-exa aln*ﬁc:m by B.0. that
while gomg on leaw an 11.4.1980‘\sick) 3ri VepP.ingh

N &, BS/TID gawe the bove said ticket to sale it to

his duty hrs. as stated by Sri E’i.H.T/?;Singh, RBC,

wangleshvar Pd. 4% had confirmed that iV .;&’.Si.rgh

hed kept PUL no. U4B15 gx-- JLD to BaVl £ill 11.4. 1980

and te  had kept POr no, U4S15 eXJL) to BBVY bill

11.4, 198y and be: giw it to ori x.d.P.SJ.n,ghIor disnosal ﬁ

flrdun him to & new man af JLD station because he

himself had stold BBVI ticket.

b

| Stategent of Eri Rauiaran, Vig. Khelasi daring ~ °
the courSe of ¢ é,n_iulr v \

The assess;aent of the evidence given by Sri Ram .

Saran vig. Khalasi revealed tiat on 12.4,1980 at 2,8 P.p..
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ke went to he booking window of JLD and asked for

second class ticket for BBV and also enquired about :
its fare. Babu demanded rse57,%U paise and he gave
hin'xs. 56.SwipEizax, 50 paise was refunted with
ticket . After purchiss of ticket he gave signal
to ma Vole Sri U.E Slnbn and Sri Jaiswal {y'fs) who
vent inside the booiun&} office and started nroceeding
and he *rencins d outs:tde with the said ticket. Sri
*‘{amb@ran Vl{g. Khal as:L aacoy'furtmr stated durlng; the
cour s8 oi cross-ﬁxé,mlnatwn by defence thet there
was haavy crovd on booklm ,:'anw with zreat
dnilcul?'y ha eould pum,hase tlbk#f't There were two
p&rQons ‘inside the oaok:mu dounter. Ono vas having
glasses and tiw gecond was old tellow. one out of the
tviow ho Wa_s old oh&;" gawe him the ticket wishout
punching in the de;‘i‘;ing maching and the G.U.Notes

were given to him and it was in his -and. He took

OV paiss from the cash and gave it to him that man

did not put w.33.uu in ths cash box bef'ore him and
8 anainad hblding knote in his hand, 1he othwr zan
Wsaring po'or glasses nsing young was not having £08
GeGenotas he wrote H¥ statemsnt dated 12.4.193

in the booklno oftice and sizned it. he V.1s had
told mﬂ,\dﬁ coy; to write Rana xam Pal Singh ,3 gU
JLU in th stateuwnt written by him. Thesaid ficket
and 5 paise was giwn to Sri Jaisval V.I.

Statement of defunce submitted by i R.R.r.
Singh, RBU blvan during the courseol en.uiry

I'he assessment of toe evidence given by Sfri

R PeSingh, R30/TL0 during the course of enquiry
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reveaked tnat‘ as sStated b y nim he did not rasale

thKMu no.Uds15 ex~J 1l to B8ve on 12.4.1980 to dri

Ram Uaran Vlb (heiasi. B did mot enter in fransac-

tion with sri fam Saran Vig. Jscoy. B did not

accapt is, 08/~ | Ha did not ﬁﬁa:zand 15 D7« D paise as.

statad by ori RasSaran. the ¥Ix is false which says

for agzand of ks.57.50. Th fact is this that tan

Saran Vig. knalasi decoy took the ticket from Sri

VePeZingh, Sr, BC/J'LD.inf his. du-y hours. Sri V.p.

Singh acé{%ﬁptﬁd ns.58'/_-r.fi"gn.1’ the decoy and took

away thess .U notes, ‘Picket no, U4815 wWas not in-
his tuba., It was not giv:an to him by bri i ohanmad

yusuf , Am»/dw from whom he had baien charze on

12.4.1980 . ";na., Ul booh will state thm, above ticket

vwas sold. b y;"} Sri. VPul‘gf‘ on 4.4.198u. As psr rule if

V.. Singh had goft the abowe ticknt wrongly issusd

by him on 4 .4.1980 e should have eithar deposited

to C.C.S5. ar non-issuad i, The nonrecovery gf Gele
nahswrl ten in panchnana and statexent of Sri Rem
amn dated 328 18.8,1981 disnroves the charzes
le';a\nfallﬁf?d in the ammuru I and IT of the menorandun
of éharw 'il’ﬁ has fwt.{::r stated 1n his defence during
the apmorandum of ch:;rg:.: regardinz his endorsemant on
the stetoment of Reg #‘:}I‘ﬁn Vige &lalam (dﬁe“\r}, »
clnrifi&s that e hed fl sady disouned all his
endorsement datad 12.4. 1980 to &ri Jaluwai VeIlo Who
had examined h:un in vigilaner office. Te had
explained in ansier no. 4 and 6 to 8ri J aiswal that

his endorsisnt were taken ondictation by Sri
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Jaisval under dur-ss wiile his mrntal equilibrium vas
disturbed. Fe was & mW person and a raw ard. The
"V’.I.. theoatened hin and put his endorsesent as die-
tated by tiwm. B wes decawmgorised fron e and
ahe wrbed towark as booking clerk from 24.2,198y.

s Heedquart-r vas o5 Ly city. e vas culled by Lo-
£y work ab JLD on 8.4.198y. Tirreiore he canno* turn
to br dishon~ss from 9.4,138&1 to 12.4.1980 i.e, three
days. &ri V.r.Singh took bﬁ penefitof his position
and bsing raw hand he pu’ him in troubls in that he
resold on 12,4.198u tickat no. viB15 siready sold by
him on 4.4.1480 1in his f‘iut‘y as prr Ui book. There-
fore =ndorscaent as stated in iaiputaulon ns.2 are
irrglevant. Sri p.1 HeGaur, ok uamad Tusul' and

mmgm uudr ,B;?asad drivastava {(pv) have not étt pided
t e (ﬁnquir;;?.{: S rezards imputation no.3 and 4 it

is stabed that the staieient of W.V.Gaur and mohimmad
Yusuf were recorcded unler pressure of V.Is. The
ticket no. u4815 was not handed aw,;f to him by Sri
V.P.%ingh to ~he decoy on 12.4f1':%8u. W was mt-
identified by &ri RamSaran in prosence of Sri E.1.
Gaur, Si/ J"LU and SriWohammad Yusuf, ASH Sri

Jaiswal ask~d hin to give ns 57,5 fron the cash which
na zave him but not ho \J.u._‘,DJ‘S of the Panchnama.
It is wrong to say that he realised excess on
direction of V.p.Singh BG/JLU Who hinself anterad
into transaction vith Sri Ramtaran amd c\f)ld the ficke
and might bave realised monsy as stafted by Sri Ram
Saran on 12.4.198u in his duty hours, Vo doubt as |
per rule ong person is ajlowed fowork on e tubs

but sometimes wen bie B.C.' 1s VW tha Sr. B.C .
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ax rpds th preeSsory aelp £5 bt mewly apnointad BC
t3 snll Ty Ticket. E could not object on 12.4.1980
g v L N i . ,r_~‘+ -~ o ' .

for e=ilin of ticket 1n his duaty, T (».rl Teleo

Sinzi ) 500K we euu for stlag of Socand alass

U

o

ca1d 38TT Sickeb ont wenr avay untracei ard nut him
infy trouble. M was oniuty bus the fach is this

thet hr is 1mnocrnt ©oen nie Ur. W8 Sri Arya found
him innocenns o7 rovokoa his suSpansiosn within six
days. 1 had c1vin w.07,0v to ri s.dep.Jaiswal in
lisu of hi: awmn. dotid 12,4.198y . The nhoto stats co')y

of wruo. is subnit & 5o m.0. Which reads ag fo.LJ.oWS:-

ians 2an vl Ticgh %/ L0 ab JLD dated 12,480
~l t’.t‘S»f“ cenenl snonns classe PO, V4815 ex T1D
coosVL witooub deducting Fede am if'z.andovér te
al oros210 biclet Ior sxaiois and aleo rafund
18607600 (3407450 L1ty ecwen puise [ifty only)
azuinet thesap of tag “icket in whlch .s.tvo
pXCest Irallsed cignea by 30p Jaiswal VI/ K at
JLJ Garad 1z£4'.1msu."

™ had iven . 57.90 to i Jaiseal from
thrn Governmont cosh wen the V,IS failed £n recover the
Go novo wriskon in Parchneea stated to have been naid
by ti» Vigilanc- dgcoy to blr. 34Ue 15058, U0 15, 57450
wore nov sue nobes of Fancioaa osherise those
notad Would have been nut in bty relizd upon
docunrnt to prove th racowry of F.0.note irittan in
Parchnaza sivents the decoy. The VoTowi (LW, Sing
and B.D.P. Jaiswal and “ri lgaferan have aceented

oulore the enguiry officer  tihat thrre was a
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ranchnana uvhich contained bow G iobes on
- Rop-3. Sri B.D0.P.Taiswal admitted fo tie Ouastlon
of Inguiry Cff ic;;ar that at that vime the recowry
of .0.Tobas writtan in Panchnena Was mt possibm.
s Thpy further adnibted on HOp-2 that 2 panchidaa wa
\/ -~ drawn before Laying tl’ﬁ‘qhﬂck at WLU &ri 7.7 3in g |
| . I* also adnibted on ROp-4 i:hé;t pancinana was "r W
which contained e particular of G.C.uobes given *o
Gri %am.’lurdn. Therefore why th. panchnaga was
cancs] led by iit’l B, "'.P Jaiswal 1is a natter to bs
cunsmered bv #.0. bacausy panc! f~ ima is nok relisad
upon documfs;m;.' This nroves tha 5 he did nob anter

transaction with Sri Ram Saran oblprvies vhe

55

-l

ini
Panchnoma notas Waulﬁ have bren re cova ared toma 1{%

out a casg of misconduct mzainst him.

A

R | ' Statuasnt of defence by Sci V. P.um{;a,
) P - ar. BU‘/JLU

P /
The assq:;‘s sent of ths defenca qmmént
Py Lo subnitbed by Sri V.P.&inzh durin: the courss of

;o ‘)/ R gnquiry rewsalad that as statud by him he has

A got no concern with te cose. being abssnd on,
~f‘;,/  that dnte of ocourrénce. s furbher stated thet a
case was framﬂd agai-:rist him to Save their own skin.
by over aischiavous elsnents onhy spot & KT
Gour, &, Sri Wohemmad Yusuf and 8ri ILP.
cpivestava Adl and Sri RWR.p. Singh BC on duty
whose malicious achivitiss Was reperted to
DOS/LIN long &g but all in vail he furt er stabed

e

that the BBVL tickst no. 04815 was naither sold

nor returned but was Stolen away from ths tubs iz
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et ore Ay apssiune accountal dabed 4.4.1980 by
apy of ot Goove man as pir their habitual malnractices
a5 k- had rofused ko odeyioeir melicious advices for
betfer abbtraction ©or them and th fact of Tholt

was declarsd ©o all on B¢ Taturday and v Dad to

/ - noke good  amount ns. 55,25 from his ovn vo cket with
\;/ " . Ehe remark in DPC book. T further stabed 23t far

I ]

as‘ - wag availabl: an JLU _S*:a?;ion nont eould dats fo
put thw stolen tickst on szie and as soon &g g

1of 5 tip station alzer giving chargz £0 i WP,
Srivastava 45 with BBV no. U482z in. tabe. Ticket
m. u4Bld was sold to vigilance TInspoekar by any
ol thr :Il’”’"t‘l',)r’ud nan who used £o remain 24 hours
in booking off wr* with maiaf'id: intertion for
delivery , collrction on zate , paccal booking and
purchasing i:".arzzlign vickats i‘or' pass,mg(_rs gte.

. - From b abow statemsnts of fip PUs and RWs it

| | isi eStabiished that sscond class pu 'no._04‘csl‘:>

6%~ JLU to BBVY was sold by Sri Vep.Singh on |

‘ 4.4.1980 and the said ticket wes resold in tie

oy | ,3/ duty shift hours of &ri R.R.P.Singh, ¥ Rlg. Booking

M’?\? ’ Clerk/ JLD on 12.4.1lvou, It is aiso evident that
’J " the shortage of ws.55.25 paise was made good by

Sri V.p.Singh on 4.4.198. It could not be
estublished during the course of enquiry that excess
money Was realised on ‘th;;i sais of ths s-id ticket
a5 the prosecution witress Sri KW Gaur, SW/JLD,
tiohammad Yusuf', ASM/ JLU and Sri Wangleshwar |

'F ' Prasad Srivastava, ASM/ 'JLD did not turn up in the
_W enquiry, The endorssmant é;iva.n by them on the
S statement of Sri R.R.P.3ingh R_BC,duriné; th

courss of Vig. chck can be read as gvidence duriag
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the 'Cm‘ﬁs’ﬂﬁ of anquiry azainst Sri ZoR.P.Singh B ¢
but under pre; nonderanca of orouaolll’ry. It is
eStaallqned that V,P.Singh &r BC/JLU nanegsd to
sgll second class PUT no,udBld ex JLU to BBV inths
duty hours of Sri R.R B.:}lﬂbh '{Bb/ILD on 12,4.198v
finding him to bs a nsw BC. From the stata snt of Sri
Ram Saran, Vig. decoy during th-s cour sgof emmulry it
is eshablished that sscond class PGT Wo. 4819
8x-JLD to BBVT was purchesed by him in the duby
hours of &ri R.H.P.Singh RBC. 'From' veriiication

of Do Tele booK it 1s &vmum; that this ticket Was

already sold; by,__j’f.;t‘l V. ,t’.huln;,n., Sr. BC on 4.4.198v

l“'

and he nanaed’ té re-sell the said ticket no- U4B1D
in ths éiuty hours of &ri R.R.pP.Singh RBU onduby.

Tt is established from the statement of Sri Ram Saran
(Vig. Khalasi} decoy ziven during ths course of
enguiry f:hatﬂ%}ri R_.H.P_.S?imgh BC onduty did not ressll
thy ticket no. U4815 ex-JLD bo BBVY on 12.4.1v8u

and he did not enter into transaction with Sri ;{é.m
saran Vig. decoy. &ri R.R.P,Singh neitier received
#s, S98.uv from him (decoy) nor hy returnsd V.5

paise to dgcoy with the ticket. It iS a facht bt
ori HeRere Singh BC was onduty on 12.,4.1980 at J’LU

and ths said bicket was sold in his duty hours, Sri
%.R.p.Singh RBC had baken the charge from Yusuf,
ASH/TLD on 12.4.1980. He was quite new and raw hand
ab JLU; The V.Is (r“‘“fS) as par their statemonts

bwen during the course of eng juiry ssasrched the

Ge G.notes noted in ths panchnama as glvan by tm

Vigilance decoy but could mt recower all G.C.notes

fron ths cash of Sri &.2.P.Singh on 12.4,1980, &ri R
R.P.Singh B.C. stated tiet b Mad ot rasold bhg

I
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ticket no. '04815 and the some was raSol_d by Sx_'i VePo
Singh BC 511 1244, 198U Win managed to fake away
- & no'tves' but as the :V.I.s gave warning that threat
ard prés sured in such a way ﬁilat whatever was dictated
v to him by V.Is , he Wrote without undars i;afnding 'it:s
) - illegal complications. His méntaigquilibrium was
- | \' distiirbed - bsing new personand varking at a neWw placs
- W‘ith not having sEsMatkswsx practical knowledze. Shri
R.R.P. Singh BC statad duringtm coursy of ingquiry
that he was cillsd in Viz. 0ffios on 12.7,1v8y and
b retuted the allegation of Si B.D.p.Jaiswal, V.T.
emphaticalj.y“and he had di sowmsd all the endorsenant
and statements_'dated~,12.4.198.)' talsn by 'thn V.Is under
duress which were against facts. Sri B.D.P.Jaiswal -,
PV adnitted that he did not sea the transaci‘:-ion‘
betwesn ‘dacoy and Sri R.H.P.Singh BU bgcause hs and
- U;N. Singh were away from booking offics, &ri B.D.P.
Jeiswal , Sri U.N.Singh and Sri Rem Saran pis.
had admitted the prasenc.a of panchnama which speaks
of G,C.Notes given tcj Sri raw Saran o purchase
that ti:i:két. In the charge mmorandum panchnama
is rot in the 1ist of RUD. It might be due to raason
that G.U.motes mentlohe'_d“i'n it given by Sri Ram .
‘Saran dscoy could mot bs recovered from ths cash of
Sri R.R.P.Singh Bédking Clerk ondugy on 12.4.1980u.
From t he evidencs of Sri Ran Saran Vig. khalasi
{decoy) given in the enquiry it is established that
“thors were tvo persons inside the bookihg officsy,
" ons parson was Wearing glass and the second was

an old fellow., - The decoy entere) into transaction




~ under raig 3(1)(iy.

W"
yY

with old prrsonwho had accepted ks. 58/- and had given

back 5u paiss. The non-rscovery of GC motes from

~the-cash of Sri ReRo. Singh BC ondut-y‘i’s a

material 9V1dﬁnoﬁ. Sri V,p.Singh, Sr.80 managed to

sell the sald ticket and took away thess G.C.notes

blvan by Ran Saran Vig. Khalasi (decoy). Sl’l B.U P.
Jaiswal (Pw‘) also admitted that GO notes, used 'in

transactn.on was shifted or kept elsevimre. ¢.C.notes

= mi‘e'mt found in Govearnmnt cpash, Sri V.p.Singh

or. B"/JLD gvaded cross-examnatlon of the proqacu-
tion witnesses as 1<~ evident from fhe order sheeb
drawn time to-time in ths enguiry. THowever, b8
abmitted his sbavement of dence to b engiry
officer which 1S neithér sa ble&Ct“I'y nor convineing
under the above clrcumst‘anceas it is established

that Sri V.P.Singh, while working in the capecity
of Sr. BU/ILD failed bo mairbain absolute intemrity

anddevobion to ﬂuty as b managed to sell Sacond

¢lass PCI no, 04815 ex. JID to BEVT in the duty

hours of Shri R.E.P.8ingh Bf" finding; him new man.
It coula not be established that ticket no. 04815
mas resold on I‘e‘-‘aJ.ls..o.thn of iis. 57, 5 against the
aotua_l. fare 1s.55,25 i6.e 2.25 gxoese as the G u.C.-
notes mentloned in the panchnema coulc‘ ot be
recovered from thﬁ cush of the B.C onduty Sri R.R.
Pe ‘Slng;h on 12.4.1980. Vhile Sri R, R.P.8ingh,

booking Clerk was working onduby hs failed to
maintain devotion to duty as EGI‘ no.U4815 ex J1D to
SRV on 12.4.1980 was sold in his duty hours.iala-
fide intention on the part of both S}:’SS is proved
under pm_ponds«raqoe of probability.

1 fll ‘
Shri V.P,.Singh 'EB Co(9P5) 15 gul Ny under
rule_3(1)(1j o r{rulauay uanduct Rules (Intesrity)
and ol‘l Rana Ham Pal Singh Rlg. BO(&kSp is guilty

k}d H.M.Lﬁhl‘otra 3U 3.). 82 i
gnguiry 0fficer. o
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' No.LD/38-C/Vig/3
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b&") . Y Nortn Mteg?flta.l}ygykn _
Divisional Office/idcknow
Divisiona YO
! s . o e y “y vyl . '\? T.’f“.:n Nt Tl vahid mm
VT OGE ( AR :‘t"ON 'OE' fﬂ;ﬂﬂlﬂl‘i U‘l ;{;uj)uu{.l(}u 1y WHA:L.‘» —
NQ}lLM.UF IHEOD%#lQE £AX_UNpsd RULS 6\(vg)ugft§A%¥ l%Iégr
rn& Hﬁfhﬁﬁ§ SuVallly (DISSLPLING AND aPrmAb) HULm3, 190C.

- -

g - NoLD/S8-C/Vig/36/80°
: Dited ¢ 14.6.1902,
Name : VIJaf ERSEE® SINGH 7 s
~ Father's name : Sri Q~Jf~$h¢ﬁi _

Degignation ¢ Sr.Booking Cierk

Department : Gommerglal o

Date of apptt. 3 7 .45 |
’ Station : Jarwal Road o
" Scale of pay :° R 330-560/38 .

Sri MH. Mehrotra; EIDa/GKP, who was nominated xm B0
-to holgr;‘DﬁR inguiry in connection with the chargememorzandum
g/BOvdated 25.8.80 issued to you, has o
submitted his report slongwith the proceedings of the inguiry.
s copy of the inquiry report is enclosed herewith,

. ’ through the proceedifigs and the report
z 3 ggvgyg%ﬁg En~ui§y Offiger in thgs case. Thepgo has held
sri V.P. Singh, Sr.%Q/JiD respensible for the charges levelled
against him. '&s per the statement of sri Asm Baran, Vig,
Lecoy, 1t appears that he has seen two gentlemen inside the
booking .office, one of them is stated to, be old and the otier
young wesring vower glasses. He has also stated that he o
entered into traussaction with the old gentleman from whoua he
has taken the ticket and paid s 58/« wih reflimded 50 n-isg,
.This elearly confirams that Sri V,P. Singh actunlly sold the
ticket to the Vigilance deccy and pocketed the money.- AT the
szme time this is also confirmed thut Sri R.2.P, Singh was also
on duty at the time of purchssing the ticket, )

B

3¢ In viey of the reasoningé given in theé findings, I am
coi¥inced that both the euployees are responsible for the
chlarges., <Sinece it ig 5

a ¢,se of joint vorkin ) >
%0 has not _been able to g Joint vorking, therefore, the

130.11.32 (awj, -4

5. Under rule 18 of the Kly
' an appegl ag&g.j.nst tnese order

. Hnels pod :
+* §0p8Egport in

) > glve conclusive Judgeaent fixing stait
responsibility on oné ingivldual, He has stated thaot mglafide
;?tggtéon on thg_parg of both the $P3s ig provied  under
Preponderance of pro ability. I have kept in view t

also wnile cousideripg-the case -HeP L-'i w s clause

“. Under tim clrcumstances st
Pinga responsible and, therefore he is reduced to the pog
of booklng’glerk -in sc.le = 260:430/ﬁ3«foruthe baldncepOSt
veriod of nis service as nis date of Superannuation is
30.1 € Pay is reduced from 1 560/- to i

HMaximu of the grude of260~430/4s-1.e.;35§3é/-t0 “he

ated above, I pold “ri ¥

Servents . (D) Rules, 1968,
s lies to LRMY Lucknow provideqg:-
1. the abpe,l is shomitted throush ap '
© abbeésl : usn proper ch
i3 Lhedays of gecelpt of these orders ? and auned witnin
¢ U ‘ A NG i
1ang3§§§fl oes-nqt conﬁain daproper sndg d}sre&pectful

0. Pléage ackﬁowledge receipto

Copy to & UR/P 1n dup. - o%
G/ Vig- for iuin, -‘u“KGOh.

cam - o - T

o vv——— e e e m =
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, In hh{: -Jon'blg High Court of J umcaturé* at lll”ﬂlubad
( Lucknow Bench s Luclx.no W
Writ petition Wo. - of 1982
VePoSingh ] : --patitioncr
;,V”' . Unicn,6f 1ndia and othsrs = = --Upp-parties
~A Aga_zz.ul:;f:..gg_q, (i

.'I’or

. Divisional t all say - lianager,
. m.aaliway Lucknow

Sub: App@al azainst the oancstity of rmuctwn to 1owe,r
grade

kef: Your m. LJ)/uS—u/ \flb/do/BU deted 14 6.1882
Cgir, ’
That the penatty i npo‘sm on me a Sick man by Sri
J.Lal on honourable DCS/ITW based on mO's neoreg
faVuLlI‘t].S[II inaginory imnmrs is ¢ )SOlLI’E@ly wrong 'md
doss not add to the glory of admmst ation on ‘!:ne

following grounds: -

1. That on 12.4.1980 on duby 8.4, Sri K.M.Gaur both
4Sns as well as both VIs together with his decoy
confirmed my sickness without my any hesitation,

physically through tb‘fzif statenents and by records

tbo in . the case.

<

That after ra-porting sick on 11’.4.1980 after noon 1
ques over charg ge to &ri M.p.Srivas tuva mth ths last

tlcmtno. 04822 in tube as Sri RRp Singh BC was
ordgréd_'ﬁo com¢ in day being myself sick. T proceeded
to AU/ BWZ on Ebpass no.200342 dated 12.4,1980 by

185 Up passanger duby signed by Sri RRp Singh RBC




L '» ; : //g

-

and i,oi" the sick cartificate no. 1953/35/6 dai;@d
12.4.1980 and cortinued £ill 7.5.1980 befare noon i..
2D days. Bﬂth sick and Tit oarhfwm in originaf
gle available onthe file in your offlce Lthus ay
v prase{ggg is hsreby confirmsd at BZN on 12.4.198u by
4  Aldu/BNZ who may pe called for in person for proof

if required.

3. That in addition to tnis if I was available during
vig. raid ab JLU in Booking office on 12.4.1980 why my
statenents were nos recorded by VIs bsfore Sif, JLD on
the spot or if at all titere wvas ahy gscaping fromtmy !
side the fact to this effect must hawe been.broug:ht
in ths notice o‘i‘ 3., JLD and »I"should have ot be,en'
 cailed far my Statement by VIs at GEP on 10, 7. 198v

in the cas.

- 4, That it is also very astonishing that the torai

| enquiry from top to bottom wit hout proper identifica-

' .tibn’of the real accused by Sri Kam Saran decoy who
entered into transaction, The old om o‘f_ the (sic)
against Wohd. Yusuf off duty 4SW/JLD ss told labter
on by §ri RRP Singh RBC, mot myself. The punishment
imosed on me an inmpcent anc'{ sick as adnitted by VIs

S on pabe 4 of thn procmdl Yol

Q [ ]
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5. That in fact as well as the findings speak and
prove the gentleman stated to be standing nearby Sri
RRp Singh BC was Sro ohammad Yusuf off yduty ASW/TID

- who gave the ticket no. V4815 to V1b. Decoy, pockated
mney and went away untraced with GO nobes and
could not recovered from Govt, cash. ™ used to remain

the duty off Sri RRP Singh and other malaciquSly in thse
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booking cash off every day was closaéd by Sri Wohd,
Y‘uéuf ASi and the DIV books of the that period mayv'
be called for proof if required before you sir. As
regords myssif after pé;u?f orming my own 12 hours night
duby T did not help him at all in his duty hqtirs nor
it .'Was physically possible for me being an old

of 5 on 30,11.1982 the d&te of my retiresent too Sir.

9. That as per the Vig. Decoy's si;ai:esmnﬁ a plece of
naper ( which is the llie of the casa) along with the
ticket was also given to him duly something wrntten

thereon. and which was inmdiately ziven to Sri BIY

Jaiswal VI on spot was nmeither procuced at all

during course of enquiry for verification of tle

writing and signature nor deliberately therefore men-

‘tiomed in the findings by & LIDA &y to catech the proner

accusad hence a fresh JllfllCIOU.S Juomfnent is essential.

7. ‘That I also request tmt Vig, Decoy Shri Ram Saran,
Shri 3. D P.Jaiswal VI along Wlth t hat pisce of papur
and Sri KN, Gaur Sia, J.Ls D mubt be called on the
date of hsarlno bef are you or Whomsoever your. honour
deems fit to identify and to prove mé the accused in
transaction with hlﬂl If any one of them tells

me to be there at JLD during vie. raid on 12.4. 1980
1 should be removed irom service instead of

reversion.

8. 4s the regards ths excess realisation on
other fomign ticket by RRP Singh B«C. as mentioned in
findings doss not arise as ome and only one ticket

m. 04815 was sold to decoy on 12.4.198). This merely
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~proves faveuritism by EIDA GKr on RRp Singh intle

Case,

9.that throughout Sri Hi. Welrotra sIDA/ G
| attezuptad to favour Sri R.R.P.Singh RBC re péatedly

beyond limits in the case. In Lhe fln&lnbs on page 6

he mantlonrd that Sri RRP Singh joined Jw on

- 8.4.1v80 apainst his actual 1y ,]o:mlng, on 2’7 3, 198U

and canot turn to be dishonest mthm three days.’

: u‘econdly oh P&»‘%@ 7 being innocent the Sr. DOSy

LI Shri Arya revoked his suspénsionWitlﬁn‘G days and
are altogether EQ's false. against ths fact that neith
neither he was suspended due to acute shor'tage of

BuS in the Division nor the same reeded to be revoked.

lu, Since Sri Mohammad Yusuf off duty ASH was

intentionful to dispose of the ticket no. 4815 kn

BBVY in my absence. So he made himself available in

the booking office well in advance on 12,4.198u and
thus ths decoy Saw wo persons inside the booking

office and thf: ons out of ths two who was old was

| uI‘O liohd . Yusuf off duty A&ﬂ/ JLD who manazad to sall

the sald tlcmt without punchln» in the dating

maching in collusion with Sri m{f ang,h RVC and took
away the GC notas given by. thm decoy f 1nd1nb him
assumption to Work onthe tube indap@nd@nt;y and Shri
A.K.Das tha then UGS/1JN alsohad found hinm (Sri Wohd.
Yusui‘ ASH) guiltyrin his ‘ﬁﬁrSOqai inspaction in

Feb 1980 and had chargedhsseted him for his irregular

’@mmm prasence in the bookinz office and

préparing MIS for BBV only during BGBs duty ho ar
and forming a parallsl booking office for f’omlgn



| - %
| | tickat only at JLU

11. vhat the misleading and febricuted statements of -

Sri Rip 8ingh RVC in connivancs with the two uncalled

o for off duby ASl/ JID bef'ore VIs at J1D and the
'/ 4 o ‘ altoge ther changed b y him at GKp wera accepted ard -
M\ | honoured duly ignoring the genuins facts of my state-
| ' nents by sIDYSKY with intention o favour RRy Singh.
1 | causing tnﬁr@by an 1qcorrect ad great 1mp031t10n on
! me a sick on 1&.4 198v in vain.
! ‘j“_‘hat I also pray théi; your honour may grant me
' * per sonal m@r ing along with my defence counsel |
I Sri 0.0, Iripath usancral Secrglary PR iS WD DRyl
J (#ngg) office, Lucknow. .
,w‘\-\ | ; With regards, | :
AJ | | Yours faithfully,
e LN '
'7L \\ : | - (V.P. Singhy
 }5 ~PS‘) | f | Senior BC.,JLD
Co / Gopy forwarded to DRM by registered 4.D. for
\(— | information and rarly action. |
|

TITU L gy /Z;E
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In the Hon'ble High Court of Tudicature at Allahabad,

’ kLuck:now Banch) Luclmow | }
Wit petition wo,  of 1982
Veb Singh + ~-petitioner
versus |
> | Union of India and others --ypp-partiss
! L _' Angexara no, 8
1\00 JS"“J/ Vl%/do/éu _ N.hoqt.xll ia
Datad 13 9.198 D1v181ona_ ul'fice,
Lucknow
"fo '
' A Sri V.pP.8ingh
/ | Sr. B. b/JLU
Through SM/ JLD
Sub Your appeal dated nll to IR
- | Your above 'app@aihas been c‘onsidaréd by
3 | DAY and he has passad the foliowing order;-
oy XX XXX ._
I an sabisfied that SriV.r.Sinch hes been
\"" . ) correctly punishsd in this cass,

,;‘)'\» . Thﬁi appeal is re J@Cﬁ'@d . .
: od., Ill glbla

ﬁor mu‘éi( U ) L.ucknow

,-\l ' -~
ST U @7-‘&
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In the Hon "ble H:Lgh Lourt of Judicature at A"Llahabad
b Lucknow Bench Lucknow. ’

;; Union of'Indiaf& others - os q_' Applicants -

: h&lt Petltlon No.2512 of 1983

R “f . Vijal Pal 6ingh .« Petitioner
N ) | é : - i - .
A |  Versus = o
Union of Ind:.a & others., | Opp.parties _
s:,l C’ : o Ap_p__patlon for cond t _j_‘ __(_3_.__]_. ay

} The appllcants above named most reSpectfully
; o  beg to submit as under:- | |
o o X That in the above noted case some de lay took |
| place in filing the counter aifldavit as enqulries
had to be made from dlfferent places and verlflcatlon |
7‘4«- . of record had also to be done. Therefore, there was

unav01dable delay in flling the counter affidavit

It is, therefore, prayed tbat the de lay may
klndly be condoned and the counter affldavn.t ‘may be

A taken on re cord,
@ l"/24¢tv’
. . ( C.4,Basir ),
; . L ' Advocate,
- "Lucknow ' Counsel for the Appln.oants

Dateds peé‘ > 1989&‘”
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In the Hon'ble High Court of J“udlcature at Allahabad
' Lucknou Bench, ‘Lucknow, |

Writ Petition No, 2512 of 1983

Vijai Pal Singh e " Petitioner
. : ) o < .
| Versus N
Union of India & others,, - " Opp.pa_rtiesﬂ
. ‘,{/{klﬂ
S
Py
984 -
AFFIDAVIT LT
ngrs o
HIGH COURT . E _
ALLAHABAD ,,,'» ‘ g
. QJ ) //
Counter aff;__gv\?'aﬁ" half
of ppgg osite ;g Se .

, I, Sheo Murti,aged about-SO. years son of
§ri Avadh Behari working as Assistant Personnel

'officer, North Eastern Railway, Ashok Marg, Lucknow

- do hereby solemnly -affirin_ and state on oath as under:-

2. - That the dep.onent is "working as Assistant
Personnel Officer in the Nor thixn Esstern Railway, ‘
Ashok Marg, Lucknow and is. fully conversant with the

facts of the case. ‘

3; } Thét the deponent has read the writ petition

and has understood its cont:ents and is authorised
. to file th:l.s counter affidav:Lt.

b, That the averments made in paras 1to 3
of the writ petitlon are admitted,.

5¢  That of the conte_hts of para 4 of the writ

[ B J 2
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petition only this much is admitted thaf the petitioner
had put a remark in the last page of the DIC book
dated 4,%.1980 that Rs.55,25 made good bj him and

- rest gre denied,

 §". . 6. | That of the contents of para 5 of the writ
, 4 © petition it is admitted that the petitioner was issued
8 | | : _ medical certificate of sickness from 12.4.1980 to 6.5;
| 1980 by the ADMO/Badshahnagar. The rest of the
contents.of pafa are not admitted. |

7. - That of tbe averments made in paras 6,7,8
and 9 of the writ petition it is admitted that the
vigilence-pérty made a check of Jarwal Road Station
on 12.4.,1980 seiged records, recorded statements etc,
| and Sri Ram Saran -Kh.alési' of the vigilence orgemisétion
v " "had purchased Second Ciass ticket No.0%815 ex JLD
o ~ to BBVI from §ri R.P.Singh Booking Clerk in his duty
shift and paid'Rs.57.50'as fare on demand by tne'said
Booking Clerk although the fare was Rs.55.25 paise
and enquiry.waS'Set up ageinst the petitioner ang
Sri R.P.Singh, Booking Clerk after issuing the

o f}éylW& p _memorendum of charges. Rest of the paras as alleged
v TN ko : |
= : ‘ybé o~ " are not admitted.
.. \Q\ ’ G:;;{;( !
¥ . |
"*Q:‘;;;t?’ 8. That in reply to the averments made in para

10 of the writ petition it is statead that the Enquiry
Officer had asked the petitioner to attend the enquiry
fixed for 25.2,1981. The names of'any witness were

not required to be indlcated in the letter f:inng the

date of enquiry as the nNames of witnesses were already

Qg:;b indicated in the_memorandum of charges.

seon 3
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9, ihat the avernents nede in para 11 of the writ |

petition do not~call for any'reply. It is however,

stated that the petitiénet did not abtend the enquiry
,d,' o on 25.2, 1981 and sent application dated 2.3, 1981, copy

' o ,of whlch is Annexure ~3 to the. wr1t petltlon.
'.—}/;‘ o ' , ] . ,
;;{/' , “' ' 10. o That in reply to the averments made 1n paras
| | 12 and 13 of the writ petitlon it 1s stated that
desplte Enquiry Officer's repeated notlces to attend
the enquiry the petltlonor did not attend the enqulry.
. The petit;oner was required to attend the enquiry‘and. _
. pht forth his grievances/defence.before_the‘Enduiry
Officer but he did not do so and subnitted applications
| only., | o
'll.f .RThat'1n‘rep1y'te‘the‘averments made in para
fy ) R t 14 of the writ petltion it 1s stated that the petitloner
o " submitted an appllcatlon dated 2.4,1881 to the Enquiry
_ Officer, o
12; That in reply to the'arerments made in para
‘15 of the writ pe tition it is stated that it is correct
that the thulry Offlcer had intimated on 16, 3.1981
to the petltloner to attend enquiry on 2%.3,1981 and
'-25.3 1381. The Letter of intimation had contained |
that enqulry would proceed ex-parte,lf the petltloner
‘did not attend. ' The Enquiry Officer had also requis~
“itioned the attendance of proéecutien witnesses of
the vigilence ﬂ InSpectorS'ae ie evident from the
- endorsement of the said intimation letter to General

. Manager/Vigllence/Gorakhpur. A c0py of the letter
dated 16.3. 1981 is annexed with thls counter-affidavit

oo b




petitioner by the Enquiry Officer, the petitioner

W

and is marked as Apnexure A-l. The statements contrary

%o it are denled.

13. - That in reply to. the averments made in para
16 of the writ petition it is admltted that again under
letter dated 2543 1981, dates of enqulry were fixed

© for 16.4.1981 and 17441981 wherein the Enquiry Officer

had requisitioned for the attendance of two prosecﬁtion

- witnesses as mentioned in the charge_sheet as 3 of the

| five witnesses did not attend enquiry despite notices

to them, The statement of the petitioner that his
reqﬁesi was not considefsd and witnesses were not

called are'not correct and hence denied.,

1%,  That the averments made in paras 17 and .

19 of the writ petition are admitted, As regards

averments against para 18 of the writ petition, it

is stated that §/STi K.N.Gour,Mohd.Yusuf and N.P, -
srivastava who were ca}léd to attend the anqﬁiry on

22,6,81 did not attend the enquiry.

15.‘ That in reply to the averments made in para

20 of the writ petition it'is"stated thaﬁ the petiﬁio-

ner was intimated.of‘the dates»of enquiry but &he

did not attend and as such the Enquiry Officer had to
b _

pgcord‘the-statemenfs of witnesses who had attended

the enquiry on the dates fixed.

16. That in réply to the averments made in para
21 of the writ petition it is stated that further
dates of enquiry were fixed on 27.,8,1981,6,11.1981

. and 7.11.1981 and despite chances afforded to the



~did not attend the enquiry and therefore could not
cross examine the witnesses. Copies of the letters

 dated 18/20.8.1981 and 1/3.10.1981 are annexed with

. [ ]
‘Annexure A-2  this counter affidavit and sre marked as Amnexures A-2
Amnexure A-3  and Anpexure A-3 respectively,
b : : ‘ L
“\4' _ 17. That the avgarnie‘nts made in paras 22 and 23

of the writ petition do not call for any reply,

18, That in reply to the averments made in para
24 of the writ p'eﬁition it is stated that thé appeal
was md;ted'and was re'ce'ived .on 58.8.1982 in thisg
under registered post. - | ‘

19. That‘ the averm‘ents made in para 25 of the
- writ petition do not call for an'y- reply.

-+ . , .20. | That in reply to the avarménts-niade in para
' 26 of the writ petition it is stated that Sri R.R.P.
Singh had submitted his written statement of defence
to the Enquiry Officer and there was no question to
,M”“,“}:\ give a copy of the same _to the petitidner. It is,

> ‘ :\‘\\ howelvevr, further .Submit‘ted_ tﬁ/a,/f the petitioner had .
’{o é\} " not callDfor.\ a cbpy.c')f the same at any stage. The |

u copy of the enquiry report 'dra'wn by the enquiry officer

was provided to the petitioner and the report of

enqu‘iry contained the evaluation oi‘vevidence of

Shri R.R.P.Singh.

21, That the' contents of para 27 of the writ
petition read with the 'grounds thereunder are not

admitted.- The grounds taken by the petitionef are

\Q\@ not tenagble in law.
N, . _



f® |

22, That the actién taken against the pgtitiqne;»
is,inréccordanqe with the provisions of rules of
:Discipline and Appeal.ﬁules, 1968 and there is no
ille gality in the_ordgf of punishment passed by |

the compeﬁent_éuthdrity:. |

23, - . That the petitioner‘is not entitled to
the directlons prayed from this Hon'ble Court and
the wrlt petition ig liable to be dismissed.

~<

- 0

Lucknows . - Deponent
~ - | o :

Dated:Dec. | § 1984

Verification

| I, the’abo%ggnamed.deponent do hereby
{verify that the paras L to 3 are true to my personal-
knowlédge, those of paras % to 20 are based'on records
hence are believed to be true by me and those of paras
21 to 23 are based on legal advice. Ho part of it
isi‘alsevandvnothing‘matefial haS been concealed in
 .it so hélp me God,

Lucknow: L Deponént
) ’ N \// ) . :
Dated:Dec, [ & 1984

I declare that I am satisfied
.bylthe perusal of the records,
"papers andde tai s of the wease

 narrated to me by the person
‘alleging himse1f to be Sri

-



o

-

Sheo Murti ig that person.

6. Aty
Advocate

e

Solemnly affirmed before me on /3//2-)3 T
S . _ ‘ :

at "]' a/tﬁ./p.l_p-. by the deponent

who is identified by Sri C.4.Basir,

Advocate, Higl Court, Lucknow Bé_nc,h,=
 Lucknow,

I have satisfied myself by examining
the deponent that he uﬁde’rstands the
contents of ‘this ‘af_fidavit which have

been read out and explained to him
by me, . | |
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- In the Hon'ble High Court of Judicature at Allahabad,
Y 'h - a (Lucknow Bench),Lucknow '
Ipplication for condomation of delay in
f iling raj oinder-affidavit
C.M.Application No.\*\%_ (w) of 1985
r.\'ﬁ ° N A

, In ne:

it Petition no. 2512 of 1983

Vijai Pal Singh -Petitioner-
S applicant
gl ¢ ' versus
‘ Union of India and others . =0pp-partiss
7\? . : ~
. This application on bshalf of the spplicant

above -nanad most raespactfully showeth :-

1. That a copy of the counter-affidavit ' as servad
on the petitioners counssl vho on its racsint
informed the petitionar about the same and the
necessity to file a rejoindsr-aff i&avit.

" That, | B | e
Re/Bo mest the allegations containeq in the




. counter-aff idavit it was necessary to obtain certain

docunents which has taken some time; hence the rejoinder-

affidavit could not be filed in time.

3. That the delay in filing the re joiné@f-gffidavit
has not occasion@,d any adjournmant of the hsaring of
the pet it ionse.

“h@refor@, it is respectfully play@d that thi

' Hon'bla uoult be pleased to condons the delay in

£3iling the re joinder-affidavit and direct that the

san@ which accompanies this applicabion be brought on

»I_'acord. - ' | O?W% |

Dated Lucknow (B.C. ;Séksana)
| Mvocate’

- 29.1.1985. Gounsal for the applicant
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In the Hon'ble High Court of Judicabure b Allshabad, &

(Lucknow Bench),Luc know .

Re joinder-aff idavit in renly to the counter-
affidavit filed on bshalf of opposite-parties

’

e -
;" N W o

it Petition no. 2512 of 1983

Vijai Pal Singh - “Petitioner
" yersus . '

Union of India and others -Opp-part ies

1,Vijai Pal Singh, azed about 60 years, son of

Sri .W.Singh, perménent resident of village

- Paharpur, Post Siroli,district Farrukhabad, do hereby

solemnly take oath and af firm as undér:-

4?afP¢éALfi | “ 1. That I.am the petitioner in the above-noted writ
.A | - petition and am fully acquainted with the facts

of the case. I have perused the counter-aff idavit
filed on behalf of the opposite-garties and have

under stood the contents of the sme,

2. That the contents of paras 1,2,3 and 4 do not
call for any reply.
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3. That the conbents of para 5 in so far as they adait
the assertions made in para 4 of the writ pebition
call for m reply. The other specific assertions
méde in para 4 have though not- bsen controverted,
( nevertheloss, the said assertions afe hereinagain

R reiterated.

4, That the vconté%nt.'s of para 6 in s far as they
admit the assertions made in para £ 5 of the writ
petition call for no reply. ﬁx\bgld denial of thé
contents of para 5 is wholly b:as?eless. The said assar-

1
tions arehereinagain re iterated.

5. That the contents of para 7 do not in any mannsr
coni:rovasrt the specific assertions made in paras |

6 to 9 of the writ petition. Neverthelsss, the said
aSsertions are hereindgain reiterated. An\ﬁhing‘
contrary to the assertions made in paras & to 9 of the
| writ petition contained in para 7 of the co_untex"--
offidavit is denied.

6. That. the contenti?of pard Bape based on incarrect

appreciation of the assertions made in para 10 of the
writ petition. Admittedly the Inquiry Officer while
requirinz the petitioner to atbend the inquiry on

Vi o Pl ,4711 o 25.2.1981 4id 1ot indicate the names of t.h& obher
parsons vho had been cited as witnesses proposed to
be ex@mined in support of the charge. The assertions
nade in para 10 of the writ pat ition thus should be

t aken ho have not been controverted.
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7. That the contents of para 9 do not in any manner

controvert the specific assertions made in para 11
of the writ petition. Nevertheless, the said assertions

are hereinazain reiter at@d

8. That in reply to the contents of para 10 it is stated
that for the reasons detailed in paras 11 and 12 the
pebitioner Wwas well within his rights to abstain from
the inwmiry . Since nons of the witnssses proposed to

be examined in support of the charge had been intimated

‘of the date of 1nqu1ry, the petibtioners appearing at

the in,uiry would have served no useful purpose.

9., That the contents of para 11 do not in any ménner
controvert the specific assertions mdde in para 14
of the wit patition. Neverthelsss, the said assertions

are hereinagain reiteratsd.

10. That the contents of para 12 in so far as they

sdnit the assertions made in para 15 of the vrit

petition call for mo reply. It is statad that inview

of the facts detailed in para 15 of the vrit petition,
the Inmuiry Officer unvarrantedly indicezted thatb

the inquiry Would procead aXparte. It is moot to

/_ state that ulthout bllnb homﬁ the charge by examination

of witnessas proposed to support the charge, there

was no valid reason or basis to hold the inguiry

ex parte. It is stated that the Vigilance Inspectors
and others whose attendance vas requisition&d By the
Inquiry Officer by letter dated 1&.2.1981 had not

beencited as witnesses proposed to bg exanined in
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Support of the charges. Weither there vas any
inbination that thesaid Vigilance Inspacharz ves to
- be'ex@nined as a witness. The assertions made in

para 15 of the vrit petition are,therefore, reiterated,

) ;>'_ ' 11. That the cgnténts of para 13 in so far as thay
© state thab the Imuiry 0fficer by letter dated
25. 3.1981 had reduisitionad the attendance of b "0
prosecutlon Wltn88°es is factually incorrect and is,
* therefore, vholly basslsss. The samg is denisd. The
assertions made in para 16 of the vrit pﬂ%itiop are
hereinazain reiterated. 4 true cony of the said la*ter
dated 25.3. 1981 1S baing annaxed as ﬁnnexure _n0.9
to this r6301nﬁﬁr affldaV1t while a true copy of the
representation dated 13.4.1981 is baing anmxed as
o .Annexare _no._10 to this rejoinder- aff16av1t a
parusal of the latter dated 25.3.1981 would balie the

<  allegations made in pard 13 of the countar-afflaaV1t.

12. That the contants of para 14 do not in any

mannartcoggrgj@rt the specific assertions made in
U0 to
parasl?/of the writ petition. Weverthaless, the

said assartions are haraihagain reiterated. It is

o stated that since the said thrae vitnesses mantioned
éﬁf%{xﬂi% in ndra.18 of the writ petition had not bsen R
. .’aparad to attend the induiry, they could not have

attended the imduiry.

13. That in reply to the contents of para 15 the

~contents of para 20 of the vrit patition are
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reiterated. It is stated that tha pétitiobar was
L Wy g |

wt sdeditbed of 18.7.1981 being fixed eS the
date of inQuirQ or 6fthe faéts that the
statemsnts of Sri U.M.Singh and &ri B.D.P.Jaisval
would bs recaorded. Siiilarly,thé pétitionér v as
not infopméd- of 17.5.1981 baihg fixed as
thadate forihguify a that ths stateiaét of
ona Iri dam aran Khalasi‘?ouli be recardad,

o O

Ths allagations to Huacnnﬁrary.in parazraph 18

are denisd.

14, That in reply to the contents of para 16
g |

it is stated that fixing of subssquent  dates

by the Inquiry Of ficer after recording the

stategsnts of the vitnesses was wholly futile.

The patitioner vas deliberately ot informsd of the
dates "hen the statements of witnesses, Viz., §/ri
U.7.Singh, 3.D.P. Jaisval and Ram Saran Lhalasi

vere recordad. The In uiry 0fficer deliberately
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‘-ﬁanteé to record the statemsnts of the witnesses in
bhe petitionars absance-.
15, That the contants of para 17 do not call for

any reply Since the assertions made 'in paras

23 and 23 have not bsen contr ovarted,

16. That the contents of para 18 do not in any
manner controvert the spacifié assertionse
, : | | f

made in para 24 of the weit pebition. Neverthelass,

thesaid assertions ace hereinagain reiterated.

17. That the plea contents of paras 19 do not
call for any reply sincs the assertions made |
in para 2 of the writ petition have bgen | .

adnitted.

| 18. That the zs® plea in para 20 is legally

antenable and is,therefora, denisd. It is

stabed thab adnibtedly the statament of Sri

{.i.P. Singh was mt recorded by the Inquiry officer ..

The pﬁtit,iomér waS also nob fucnished with a copy

. P
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sATISH CHANLRA
SRIVASTAV &
OATH C 1V A,y INER
High €. vt lla abad;
Lucivw Berch,

No. %“[37“\’(\
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& ]
of the *é‘figifzi”zgggsta-ég;ant .Subﬁlittﬁd by him. ‘I‘hé samg was
mecessary to haveg bsan Sﬁppliﬁd to afford kim the peti-
tionar an opportunity to meet tha allspdtions contained
azainst him. The assertions made in para 26 of tha
petition remain ancontroverted.The same are hereimdAin
reiterated. | | | |
19. That the pleas in paras 21 and 22 are legally
anterdble and are,therefore, deniad. - l'/ Lol xL./[
Dated Luoknow Danonant
January Xy , 1985

I, ts deponant named above
do hareby verify that contents
of paras 1 to 19 are trus to my
orn knoledge. No pﬂrﬁ of it is
false an&(nothing material has bsen
concealed; so hslp me God.
Dated Lucknow

January , 1985
74 ~ Dano/x;(;gs

T idantify ths denonant//%ﬁs albned in ny presanca.

(R.K, Srivastava)
Clerk to Sri B.C.Saksena, *-dvocate

Sclemnly affirmzed before me on~Rg- 1 -0

at kA\Sawm/p.m by & oy T

the deponent who is identified by fri & i—0——
clark to Sri D < Szg—2

sdvocate , High Court, Allshabad. I have satist ied
myself by ex@mining the dsponent that he unﬁerStandg
the contents of the affidavit vhich has' baen readout

and exnlained by me. ,Y,f_\) \\\JG
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In the Hon'ble ngh Court of Judlcature at All&labad
| |  Iucknow Bench, Iucknow,

Lrlt Petltlon ho. of 1968

V.p, Slngh.,,,, cesesss  eeeesses.Petitioner

versus

Union of India and anothers,,.......0pp.parties

Annexurgﬁmgilw
A '
- | ' gateat Yo
| | | | | . STUTQY HETYSLTS
ID /S8 ¢ ot /3"6" /60 | Taé;r‘ranq cgaurr T8 GHETT
watb/V1E L ATRETY T TeA
a T e ' D 2s/3/e0
Q%AV.P.Singh'~Sri BC/Tarwal lioad
R.R.P.Singh | RBI/Tucknow City
TasTy 3T _‘)*’ Teg
FERTT YT aTdaTS
il TedATe  GT AHITEH ATCTeTIT GoT AT

STEY TeaT wT 3T 0
ot TATY 9T ATIaT VATA eI STeTeT € & Teerte
& ATeIr Geur oﬁ aﬁ‘“{ aTgse TodT STAT & THE Rl
FoTTe WTETET 81 amad TaHeT WY A a7 AT & uT4 &

(] GT'I’ﬂ I;var‘“rﬁ‘ é o Y ‘r-qud TouT 4T & & e P R

mmmma Meigeder AT G ciuﬁr &T Tqam gHeTeTe ST ﬁtﬁ’
¥ a«mﬁ?‘ ¥ Tear eazﬂ‘ 3K 9T Y Yoo (awm@-f el aw*m

y ‘r;mﬂ 1968 & SRl T ST |
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C2- WY Tafera em‘rq‘ § afwede 4 X amy %f 39 Qﬁ gm
ot ATATTad 9T ot @ T waT oI THesT STHRT Ty
?‘f“{‘/r_‘% I 3T aTe o, g ATA FHT @@ U g %‘@'"‘r
&Y % | ufe 3Td 3§ gaTT ST @TT ¥ aTsT STAT aTed
_{ C erat sw @ A @A % gTer ATHTTR W e
a.y, TyedT geTHT Tq AT Y GHra AT AT o), o7 TaleTd RTAN
TS guaTIRET GTHaTY W N Teur wdT o’r To 99 edTR &1

&t Y alere wrdal o 9T & T et WX \ﬂnm HaT aTqT (]

""""

5- gTTesTe g:{qr‘ / 9T &Y Tcrr-fr 6 AT \6/4/8t QO WT/4/e1

a’% THIS® a?r eé ¥ ot anﬁsmm“ﬁ s Ta cafrqrw; ¥
/'|o-309ﬁi %Tng:r é’?‘ q | Ty wd OTT Yo gelserT m &

ST ATueT TET ST g @Y, TReTTTRITREST qerT WA yt

whemert R |
4= 3 “'%r eraTerTa QoTT T § & aT Tadr AT AraTTee To dTe

AT ﬁwﬁm TTer ”T TS ¥F @TH qT T&rﬁ»ﬂ*:% iy 3 resTa

A geat sTa oﬂ'q ATIHT G TEPTIR 3 ( 9o aTet ) TadT ST ET

5= e’dm Tcﬁwr GT FTTYA & Tcwl‘ <,1‘ g i C18 Ul”c\ ajc.T@r ST sdTH 497
’”rqvur TUNT |

Aff/ | | %0 99341y |
f"”/ / o aTa areraTer THTeTe (RekiT),
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A4 & TageoT S | Tewory
\- 4T g Torge ' SEL Be/TID

/o SH/I1D
5.y you have fé.iléci"'_t_.q,attend inqu'i‘ring
3 in the past and submit narﬁe of D,C,which
sl may be submitted with a week,This is the

4- 3y last chance,

BN 63
AN
4 6 HETATCIYeTe (GERT Ty aTaray &T T4T8 €

¥ dest | St TaTer qR aqur T emel a1
ety ---Tw
\- 5T
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I G0 WA
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In the Hon'ble [ 1gh Court of Judicature at Allahabad
T, ] Iucknow Bench Tucknowv,

yrit petition Ko, . of 198
VQP.Singh.COOO . ‘..‘.\.‘., ' ase s . OOOGPetithna’

TETSWUS

Union of India and anotners... veesesssssUDDe parties

Annexure No '1_@_

{ bf ‘ DAR T W hL.L ‘ beDﬁ thlh_
R ’ gub!ect =Enquiry on. 4,81 GEP,
JN/_ ’ Ref, Your Yo, LD/Sm/%g /31/80 D 2; J.81
Sir, )

| - Please refer to my Ho VI/3/81 D/ 243 81
ahd arrange for call all persong nertalnlng to
thig case in DAR.Enquiry at your .. alcne
that It 1is no use to attend any enguiry in this

St - ”i;'k""‘;‘ . ' ) ‘ J‘dom&
N connection unless and until a1l attend to w@a$5§?

»j\fhe real accused by me before EIDA GKP,
ol 13/4/81% | Tours falthfullf

V,P.8ingh
_Sic :

‘éj‘hz//%¢7ﬂ/‘ - ; T?ue 60p§
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/nsices VAKALATNAMA o -
/ Before 756- &%M Mmmsfmﬁw Tnéumﬁ oty eFrbend.,
K4 In the Court_of : 04(// X, neww .
| "'77? ‘No. //o/;“] of 198 7 A7 / Ho
P ¢ — '
RUUTRURURURN 75 w/M/;w ...... Mé(_..z?//\m...........; .....
Versus
S ..;-}: ....... i ..... Zt?a/)&/b)&%-fnd/w dneA. (7/0’2.% ,,,,,,,,,,,,,,,,,
//Wc 90{1 Vtstonal. f{wzﬂ%y WM Mﬁ@”/ﬁ/@/‘(fy /Cm/f/?ﬁd anf .
Qg Q : /1/ Oz&»f aﬁ AZCZ%C%&‘\[ Cf‘/wa;e} Q@() . S’c%fnnfgha(@/y/ug/%(/d@:w
do hereby appoint and authorise sm;ﬂﬂ/%i’rw ....... ,
Railway Advocate. Z NSO, sto appear, act apply and prosecute the above des- :
~ 2\\. cribed Writ/Civil Rev1<1on/ ase/Sult/AppJ1041011/Appca] on my/om behalf, 1o file and take back documents,
_g to accept processes of the Court, to deposit moneys and generally to represent myself/ourselves in the above Ny
proceeding and to do all things 11101dental to 5uch appearing, acting, applying, pleading and prosecuting for ’
d{\ysdf/ourse}ves
g'fg‘ v I/We hereby agree to ratify all acts done by the aforesaid Shri. . /? ik V CYyr=4.........
e e, Railway. Advocate, chi Mf’”)ﬂ{ﬁ .
T TR PP 111j)u15uallcc oftlﬁs',duthouty '
IN WITNESS WHERE OF these presents are duly executed by mefus this...................0. ... o

i )
=z nwﬂr’.!.;"-'v'-‘-:'

va;sxom\/iway anager
: N.L. Ratin ey efchnay

..........................................................

'NER—84850400—80¢ *—4 7 84
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- D ORDER SHEET | \
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD |
j - b4 No. ??&"1;2 , of 1987 . -

e —— pS.

S A—

: _ .| Dated of
Date Note of progress of proceedings and routineorders which

' ‘ ‘ ' Case is

v adjourned

1 ' | 2 o 3
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